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IN THE HON’BLE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 974 OF 2024 

IN THE MATTER OF:  

JITENDRA NISHAD       …APPLICANTS 

VERSUS  

STATE OF UTTAR PRADESH AND ORS.            …RESPONDENTS 

 

ACTION TAKEN REPORT ON BEHALF OF SEIAA U.P. ALONGWITH 
SUPPORTING AFFIDAVIT 
 
MOST RESPECTFULLY SHOWETH 

 
1. This compliance report is submitted in response to the Hon'ble NGT's orders dated 

04.11.2024 in OA No. 974/2024, addressing illegal sand mining in Sand Block 

Vidyapeeth, MahewaBaswar, and Madaripur to Sadiyapur. The Tribunal 

highlighted severe lapses, including non-compliance with environmental clearance 

(EC) conditions, unauthorized midstream mining, and negligence by SEIAA and 

Pollution Control Board officials. To prevent further environmental damage, the 

Tribunal directed a halt to mining by Respondents 9, 10, and 11 and tasked the 

District Magistrate and Police Commissioner, Prayagraj, with enforcement. The 

order states: 

 

“….1. A letter petition dated 13.12.2023 sent by JitendraNishad was 

registered as Original Application (hereinafter referred to as 'OA) under 

Section 14 and 15 of National Green Tribunal Act, 2010 (hereinafter 
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referred to as 'NGT Act, 2010') in exercise of suo-moto jurisdiction in view 

of law laid down by Supreme Court in "Municipal Corporation of Greater 

Mumbai vs. AnkitaSinha&Ors." reported in 2021 SCC Online SC 897. 2.  

 2. Complainant had said that in Sand Block Vidyapeeth and 

MahewaBaswar as also Madaripur and Sadiyapur, illegal sand mining 

was being carried on in river bed and river stream of Yamuna in utter 

violation of environmental laws causing damage to aquatic 

animals/environment besides public revenue. No CCTV camera has been 

installed. The violators are not being checked by concerned authorities and 

openly illegal mining is being carried out on river bank and stream by 

using hundreds to boats. 

5. The report also shows serious lapses on the part of District Mining 

Authorities as also Officials of Pollution Control Board in as much as 

District Mining Authorities have not cared to ensure mining activities on 

the part of Proponents strictly in accordance with mining plan and  

authorities of UP Pollution Control Board and SEIAA have not cared to 

ensure compliance of the conditions of environmental Clearance and 

Consent. Lapses on the part of SEIAA, UP is more serious in as much as in 

respect of Proponent- Surendra Kumar who has carried out mining 

activities at village Baswar, it has been found that in a period of five years 

his EC was amended and extension was allowed three times without caring 

as to whether conditions of initial EC granted have been complied with or 

not and this is a serious lapse and non-application of mind on the part of 

SEIAA.    

12. Considering serious violations and extent of damage being caused to 

river hydrology and ecology as also flora and fauna by carrying out even 
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mid stream mining, other serious violations and following ‘Precautionary’ 

principle as enshrined under section 20 of NGT Act, 2010 to protect 

environment from any further damage, we direct that respondents 9, 10 and 

11 shall not be allowed any mining activities until further orders of this 

Tribunal.  

13. District Magistrate, Prayagraj and Police Commissioner, Prayagraj 

shall ensure compliance of this order with respect of restraint on mining 

activities by respondents 9, 10 and 11.  

14. List on 29.11.2024.” 

2. That it’s the matter of record and has been already said on behalf of SEIAA hence 

not reiterated again for sake of brevity that SEIAA, U.P., is a statutory body 

constituted under the Environmental Impact Assessment (EIA) Notification, 2006, 

with the primary responsibility of evaluating and granting Environmental 

Clearances (ECs) to projects falling within its jurisdiction. Its role is focussed on 

assessing the potential environmental impacts of proposed projects and ensuring 

compliance with applicable laws at the time of granting clearances. The Office 

Memorandum dated 29th June 2010 issued by the MoEF&CC clearly designates 

the regional offices of the MoEF&CC, Government of India as the competent 

authority for Post-clearance monitoring, enforcement of compliance, and 

regulatory inspection functions. SEIAA, U.P., operates within its jurisdiction and 

supports the regulatory authorities by providing necessary inputs when required. 

The Office Memorandum dated 29th June 2010 issued by the MoEF&CC is filed 

herewith and marked as Annexure-1. 
Regarding mining activity at Village Vidyapeeth,\Mahewa , 

3. That on January 12, 2018, Smt. Sunita Singh, representing M/s Raj Construction, 

submitted an application for sand and morrum extraction from the Yamuna 
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Riverbed in Khand No. 16, Village Madauka, Meerakpur, and Mahewapatti 

(Paschim), covering an area of 8.00 hectares. The project fell under the 1(a) 

category of the EIA Notification, 2006 (as amended), which outlines procedures 

and regulatory steps for projects impacting the environment. 

 

4. That the proposal underwent an initial round of discussions during the 320th SEAC 

meeting held on February 22, 2018, where the committee deliberated thoroughly 

on the potential environmental impacts of the project and recommended granting 

environmental clearance. The recommendation was accompanied by specific 

conditions, ensuring that environmental compliance is maintained throughout the 

lifecycle of the project. Copy of the EC recommendation by SEAC for 

Vidyapeeth/Mahewa is annexed as ANNEXURE-2. 

 

5. That following this, the SEIAA reviewed the recommendation during its 193rd 

meeting held on February 26, 2018, where the authority agreed with SEAC's 

assessment and issued the environmental clearance under Letter No. 

222/Parya/SEAC/3987/2018, dated March 8, 2018. The clearance document was 

comprehensive, listing both general and project-specific conditions to minimize 

environmental risks. Copy of the EC issued by SEIAA for Vidyapeeth/Mahewa is 

annexed as ANNEXURE-3. 

 

6. That on October 15, 2020, this clearance was transferred to Shri Ravi Shankar 

Shukla via Letter No. 405/Parya/SEIAA/3987/2020. The transfer, valid until 

March 7, 2023, allowed the new proponent to take over the responsibilities 

associated with the project while adhering to all stipulated conditions. Copy of the 

EC transfer letter for Vidyapeeth/Mahewa is annexed as ANNEXURE-4. 

Subsequently, on March 17, 2023, Shri Ravi Shankar Shukla filed a fresh 
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application to continue sand mining activities at the same site. The SEAC 

reconsidered this application during its 774th meeting on August 17, 2023, and 

recommended granting the environmental clearance with updated conditions 

reflecting the current environmental regulations. Copy of the SEAC 

recommendation for Vidyapeeth/Mahewa is annexed as ANNEXURE-5. 

 
7. That the SEIAA, during its 756th meeting held on September 13, 2023, approved 

the SEAC’s recommendation and issued an updated environmental clearance under 

Letter No. EC23B001UP192568, dated October 9, 2023. This document reaffirmed 

the compliance requirements for the project while addressing contemporary 

environmental considerations. Copy of the SEIAA approval for 

Vidyapeeth/Mahewa is annexed as ANNEXURE-6. Copy of the updated EC 

issued for Vidyapeeth/Mahewa is annexed as ANNEXURE-7. 

 

Regarding mining activities at Village Baswar 

8. That an application was submitted by Shri Surendra Kumar on January 12, 2018, 

for sand mining in Khand No. 14, Village Baswar, covering an area of 4.69 

hectares. The SEAC reviewed the proposal during its 320th meeting held on 

February 22, 2018. This comprehensive review included examining environmental 

safeguards, assessing risks, and ensuring the project’s alignment with 

environmental protection norms. After thorough deliberations, the SEAC 

recommended granting the environmental clearance, attaching necessary 

conditions for compliance. Copy of the SEAC recommendation for Baswar is 

annexed as ANNEXURE-8. 

 

9. That the SEIAA subsequently discussed this recommendation in its 193rd meeting 

on February 26, 2018, and approved the environmental clearance for the project, 
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issuing Letter No. 229/Parya/SEAC/3989/2018, dated March 8, 2018. The 

clearance emphasized sustainable mining practices and stipulated that monitoring 

mechanisms must be implemented. Copy of the EC issued by SEIAA for Baswar is 

annexed as ANNEXURE-9. 

 

10. That amendments to the EC were requested by the proponent and discussed during 

the 699th SEAC meeting held on November 9, 2022. After evaluating the need for 

changes and ensuring that the amendments would not adversely affect the 

environment, the SEAC recommended approval of the amendments. Copy of the 

SEAC recommendation for amendments in EC for Baswar is annexed as 

ANNEXURE-10. That SEIAA subsequently approved these amendments during 

its 678th meeting on November 29, 2022, and issued the revised EC under Letter 

No. 315/Parya/SEIAA/3989/2022, dated December 21, 2022. Copy of the SEIAA 

approval for amendments in EC for Baswar is annexed as ANNEXURE-11. Copy 

of the amended EC issued for Baswar is annexed as ANNEXURE-12. 

 

11. That to extend the validity of the EC, a recommendation was made during the 

744th SEAC meeting held on April 28, 2023. This request aimed to align the EC’s 

validity with the revised mining lease duration and updated operational plans. The 

SEIAA approved this extension during its 728th meeting on May 13, 2023, issuing 

the validity extension under Letter No. 62/Parya/SEIAA/3989/2022, dated May 29, 

2023. Copy of the validity extension letter for Baswar is annexed as ANNEXURE-

13. 

 

Regarding mining activities at Adampur (Madaripur to Sadiyapur) 

12. That initially, the environmental clearance for ordinary sand mining in the Yamuna 

Riverbed at Gata No. 21, Village Adampur, was issued by the DEIAA. This 
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clearance was later transferred to Shri Ratan Nishad during the 496th SEIAA 

meeting held on September 30, 2021. The transfer was valid for one year and 

allowed Shri Ratan Nishad to manage mining operations while adhering to the 

original EC conditions. 

 

13. That on October 12, 2023, Shri Ratan Nishad filed a fresh application for 

continuing sand mining operations at the same location. The SEAC reviewed this 

application during its 804th meeting on October 31, 2023. Following a meticulous 

evaluation, the SEAC recommended granting environmental clearance, 

incorporating updated conditions to reflect current environmental policies and 

technological advancements. Copy of the SEAC recommendation for Adampur is 

annexed as ANNEXURE-14. 

 

14. That the SEIAA reviewed and ratified this recommendation during its 780th 

meeting on November 30, 2023. Subsequently, the environmental clearance was 

issued under Letter No. EC23B001UP160250, dated December 15, 2023. Copy of 

the SEIAA approval for Adampur is annexed as ANNEXURE-15. Copy of the EC 

issued for Adampur is annexed as ANNEXURE-16. 

 

15. That the SEIAA, UP respectfully submits that the reply filed is based on the 

available records and information. It is reiterated that SEIAA operates strictly 

within the provisions of the EIA Notification, 2006 (as amended), and its actions 

adhere to the laws, rules, guidelines, and procedures established by the Ministry of 

Environment, Forest, and Climate Change (MoEFCC), Government of India.That 

SEIAA functions based on the process established by MoEF&CC, as outlined in 

S.O. No. J-11013/30/2009-IA.II(I), dated June 3, 2009, which states: 
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“Some instances have been brought to the notice of the Ministry of 

Environment & Forests where Scientists or Officials of the Regional Offices 

of this Ministry have been directly interacting with various other Statutory 

and Regulatory Authorities on behalf of the project proponents on matters 

concerning the EIA Notification, 2006; such as exemption from public 

hearing, approval for change of technologies etc. 

It may be noted that the Regional Offices are to monitor the implementation 

of the stipulated conditions and environmental safeguards contained in the 

Environmental Clearance letters, obviously after the project has been 

granted environmental clearance. Sometimes the Regional Offices are 

formally requested by the Ministry to provide any specific Information as 

may be requisite for appraisal of any particular project.” 

  

 Therefore, SEIAA, UP, has no role in monitoring the conditions, either 

specific or general. A true copy of the S.O. dated June 3, 2009, is annexed as 

ANNEXURE-17. 

 

16. That SEIAA functions under the framework established by MoEF&CC, as further 

clarified in S.O. No. J-11013/10/2009-IA.I, dated September 30, 2009. This order 

emphasizes that: 

“The monitoring cell in IA Division is the nodal point for monitoring and 

compliance of the stipulated conditions imposed on the industrial 

units/infrastructure projects, including CRZ, while granting Environment 

Clearance (EC). A copy of the EC is endorsed to the concerned Regional 

Office of the MoEF for monitoring the compliance of the stipulated 
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conditions, besides to the concerned state pollution control board (SPCB) 

and central pollution control board (CPCB).” 

 

Accordingly, SEIAA, UP, has no role in monitoring the conditions, either specific 

or general, as mentioned in the applicant’s petition. A true copy of the S.O. dated 

September 30, 2009, is annexed as ANNEXURE-18. 

 

17. That according to Appendix XII of the MoEF&CC Notification, S.O. 141 (E), 

dated January 15, 2016, DEIAA, SEIAA, SPCB, CPCB, and agencies nominated 

by MoEF&CC are designated to monitor EC compliance. However, MoEF&CC 

has not formulated any procedure or mechanism to verify the EC conditions by 

SEIAA. A true copy of the S.O. dated January 15, 2016, is annexed as 

ANNEXURE-19. 

 

18. That it is also pertinent to note that SEIAA, UP, comprises only three members and 

does not have adequate infrastructure or finances to monitor EC compliance in 

every district. To address this, the Member Secretary, SEIAA, sent a letter dated 

June 24, 2024, to the Joint Secretary, Impact Assessment Division-IA Policy, 

MoEF&CC, seeking guidance regarding the mechanism and SOP for monitoring 

compliance of EC conditions. A true copy of the letter dated June 24, 2024, is 

annexed as ANNEXURE-20. 

 

19. That in view of the above, SEIAA is not the agency to monitor the compliance of 

EC conditions, and its role is limited to evaluating and granting environmental 

clearances as per the provisions of the EIA Notification, 2006 (as amended). 
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20. That the State Level Environmental Impact Assessment Authority (SEIAA), Uttar 

Pradesh, operates under the EIA Notification of 2006. Its primary role is to 

evaluate and grant environmental clearances for projects that fall within its 

jurisdiction. However, monitoring and enforcement of environmental clearance 

conditions are designated responsibilities of the Ministry of Environment, Forest, 

and Climate Change (MoEF&CC) and its regional offices, as per various office 

memoranda issued over the years. 

 

21. That the Office Memorandum dated June 29, 2010, explicitly designates the 

regional offices of the Ministry as the competent authority for post-clearance 

monitoring, enforcement of compliance, and regulatory inspections. This 

memorandum highlights that SEIAA’s scope is limited to evaluating and granting 

clearances based on recommendations made by SEAC. 

 
 

I. Office Memorandum dated June 3, 2009: it specifies that regional offices 

of MoEF&CC, Government of India are tasked with monitoring compliance 

with environmental clearance conditions. 

 

II. Office Memorandum dated September 30, 2009: That it states that a copy 

of the EC must be shared with MoEF&CC,GoI regional offices, as well as 

state and central pollution control boards (SPCB and CPCB), for monitoring 

purposes. 

 

III. Office Memorandum dated January 15, 2016: That it outlines that while 

SEIAA, DEIAA, SPCB, CPCB, and agencies nominated by MoEF&CC are 
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authorized to monitor compliance, SEIAA lacks the resources and a 

mechanism for direct oversight. 

 

22. That repeated communications, such as the letter sent on June 24, 2024, from 

SEIAA to MoEF&CC, underscore the need for a standard operating procedure 

(SOP) and additional resources to enhance monitoring mechanisms. 

 

23. That in compliance with an order from the Hon'ble NGT dated November 4, 2024, 

SEIAA reviewed its earlier decisions concerning the projects in 

Vidyapeeth/Mahewa, Baswar, and Adampur. Subsequently, show cause notices 

were issued on November 27, 2024, to the project proponents, questioning why 

their environmental clearances should not be revoked. 

I. Show Cause Notice No. 82/Parya/SEIAA/8356/2018: That it pertained to 

EC No. EC23B001UP192568 for Vidyapeeth/Mahewa. Copy of the show 

cause notice issued for Vidyapeeth/Mahewa is annexed as ANNEXURE-21. 

 

II. Show Cause Notice No. 83/Parya/SEIAA/7712-6038/2020: That it 

concerned the amendments and extensions granted for Baswar. Copy of the 

show cause notice issued for Baswar is annexed as ANNEXURE-22. 

 

III. Show Cause Notice No. 84/Parya/SEIAA/3989/2018: That it addressed EC 

No. EC23B001UP160250 for Adampur. Copy of the show cause notice 

issued for Adampur is annexed as ANNEXURE-23. 

 

24. That these notices required the project proponents to provide explanations within 

15 days, failing which their environmental clearances could face cancellation. The 

SEIAA reiterated its reliance on MoEF&CC for enforcement. 
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25. The SEIAA has taken stringent action against all project proponents, including the 

issuance of show cause notices and suspension of mining activities. Corrective 

action plans have been mandated to address violations. Failure to comply with 

these requirements may result in the cancellation of Environmental Clearances and 

initiation of legal proceedings under relevant laws. 

 

26. This report is submitted in adherence to the directives of the Hon’ble NGT to 

ensure strict enforcement of environmental laws and sustainable mining practices. 

 

Through 

Date:28/11/2024                         

Place: New Delhi 

PRIYANKA SWAMI 

ADVOCATE 

Counsel for SEIAA, U.P. 

F-13, JANGPURA, NEW DELHI 110014 

E-mail:advpriyankaswami@gmail.com 
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12. The Ministry reserves the right to stipulate additional conditions if found necessary. The 
Company in a time bound manner shall implement these conditions. 

13. The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. 
The project authorities should extend full cooperation to the officer (s) of the Regional Office 
by furnishing the requisite data / information/monitoring reports. 

14. The above conditions shall be enforced, inter-alia under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) 
Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016 and the Public Liability Insurance 
Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble 
Supreme Court of India / High Courts and any other Court of Law relating to the subject 
matter. 

15. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 

 

5. River bed ordinary sand mining river Yamuna in Khand No. 16 at Village – Madauka, 
Meerakpur, Mahewa Patti (West), Tehsil- Karchhana,  Allahabad, Shri Ravi Shankar 
Shukla., Area 8.00 ha., File No. 7712/6038/ Proposal No. SIA/UP/MIN/422460/2023 

 

The Secretariat informed the committee that the matter was earlier discussed in 740th SEAC 
meeting dated 29/03/2023 and directed is as follows: 

 
“During the presentation the SEAC observed that the quantity in mining plan and letter of 

intent (LoI) has been mentioned as 1,60,000 m3/annum. However, in replenishment study report 
provided by DGM vide letter no. 1686/M-NGTvaad/2021, dated 10/02/2023 the quantity has been 
given is as follows: 

 
Ghat Name Area (Ha.) Replenished 

Quantity (Cum) in 
Mine lease 

Resource Quantity in mine 
lease (pre monsoon) 

(Cum) 

Total Quantity 
(Cum) 

Makoda, Meerakpur, 
Maheva Patti 

8.0 37004 55969 92973 

 
The SEAC discussed the matter and advised the project proponent/consultant to revise the LoI 

and mining plan in the light of quantity mentioned in replenishment study report provided by DGM.”  
 
 The project proponent submitted their replies through online Parivesh Portal on 26/06/2023. 
The consultant informed the committee that they are strictly following the rules, regulations and other 
instructions of QCI/NABET. A presentation was made by the project proponent along with their 
consultant M/s Paramarsh Servicing Environment and Development. Based on the documents 
submitted and presentation made by the project proponent along with the consultant, the following 
facts have emerged: - 
 
1. The environmental clearance is sought for proposed river bed ordinary sand mining along river 

Yamuna in Khand No. 16 at Village – Madauka, Meerakpur, Mahewa Patti (West), Tehsil- 
Karchhana, District- Allahabad, U. P., (Leased area 8.00 ha (19.76 acre)).  

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. .- 
13/Parya/SEAC/6038/2019, dated 06/04/2021. 

3. The Public Hearing was organized on 20/10/2021 at Tehsil – Karchhana, District - Prayagraj, 
Uttar Pradesh. Final EIA Report was submitted by the Project Proponent on 17/03/2023.. 

4. Salient features of the project as submitted by the project proponent: 
1. Name of Proponent Ravi Shankar Shukla 

S/o Shri Parmanand Shukla  
R/o-Saraykaji Kadan urf Miyapur 
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Line Bazar, District – Jaunpur U.P. 
2. Full correspondence address of 

proponent and mobile no. 
R/o-Saraykaji Kadan urf Miyapur 
Line Bazar, District – Jaunpur U.P.     
Mobile No.-  
E mail ID - ravisandald@gmail.com  

3. Name of Project Environmental Clearance of proposed river bed ordinary sand 
mining having lease area 8.00 ha (19.76 acre) along river 
Yamuna in Khand No. 16 at Village – Madauka, Meerakpur, 
Mahewa Patti (West), Tehsil- Karchhana, District- Prayagraj, 
U. P. of Shree Ravi Shankar Shukla. 

4. Project Location (Plot. Khasra/Gata No.)  Khand No. 16 
5. Name of River  Yamuna 
6. Name of Village  Madauka, Meerakpur, Mahewa Patti (West) 
7. Tehsil  Karchhana 
8. District  Prayagraj  
9. Name of Minor Mineral  “river bed Sand/morrum mining” 
10. Sanctioned Lease Area (in Ha.) 8.0 ha 
11. Max. & Min mRL within lease area 

 
Highest mRL -80.00 mRL   
Lowest mRL- 73.00 mRL 

12. Pillar Coordinates (Verified by DMO) 
 

Point Latitude N Longitude E 
A 25° 24.614’ 81°49.506’  
B 25° 24.720’ 81°49.410’  
C 25° 24.831’ 81°49.576’ 
D 25° 24.718’ 81°49.663’ 

13. Total Geological Reserves 1,62,828 m3  
14. Total Mineable Reserve  92,973  m3    
15. Total Proposed Production 3,25,405 m3 up to 30/11/2026  
16. Proposed Production /year (as per LoI) 92,973 m3/annum (as per SMO, Prayagraj letter and modified 

mine plan) 
17. Sanctioned Period of Mine lease Lease Period up to 30/11/2026 

Plan Period up to 30/11/2026 
18. Production of mine/day 344  m3/day 
19. Method of Mining Opencast semi-mechanized  
20. No. of workers 41 
21. Type of Land Govt./Non Forest Land 
22. Depth of Mining 2.0 m (Maximum) 
23. Nearest metalled road from site 0.30 km 
24. Water Requirement PURPOSE 

Drinking                                    - 0.41 KLD 
Suppression of dust                    - 3.60 KLD 
Plantation                                  - 0.16 KLD 
Others (if any)                            - 0.00 KLD 
Total                                          ~ 4.50  KLD   

25. Name of QCI Accredited Consultant 
with QCI No and period of validity. 

Paramarsh Servicing Environment and development 
NABET/EIA/2124 RA  0224, Valid till –01 May 2024 

26. Any litigation pending against the 
project or land in any court 

 No  

27. Details of 500 m Cluster Certificate 
verified by Mining Officer 

Letter No – 3473 /Khanij/2022 - 23, dated -  27/03/2023  

28. Details of Lease Area in approved DSR   Serial no. 16, Page no. 56 
29. Project Cost 90.00 Lacs 
30. Proposed CER cost  1.80  lacs 
31. Length and breadth of Haul Road  Length – 0.30 km, Breadth – 6.00 m 
32. No. of Trees to be Planted 160 
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will 

not intersect the ground water table at any point of time. 
6. This project does not attract any of the general conditions applicable on mining projects specified 

in EIA Notification 14/09/2006.  
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7. The mining operation will not be carried out in safety zone of any bridge or embankment or in 
eco-fragile zone such as habitat of any wild fauna. 

8. There is no litigation pending in any court regarding this project.  
9. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended). 

 
The consultant (EIA Coordinator) also submitted an affidavit dated 16/08/2023 mentioning is 

as follows: 
 

1. I, Dr. Pankaj Srivastava, S/o Shri V. V. Srivastava is EIA Coordinator of M/s Paramarsh servicing 
Environment and Development. 

2. I have prepared EIA/EMP report for the:  Environment Clearance of proposed river bed ordinary 
sand mining along river Yamuna in Khand No. 16 at Village – Madauka, Meerakpur, Mahewa 
Patti (West), Tehsil- Karchhana, District- Allahabad, U. P., (Leased area 8.00 ha (19.76 acre)).  
Proposal number SIA/UP/MIN/422460/2023 with my team. 

3. I have personally visited the proposed site along with team and certify that no 
Mining/construction activity has been undertaken on the project site for the present proposal. 

4. I am satisfied with that all the necessary data/information required for EIA/EMP preparations are 
true and correct. 

5. I certify that this project has been uploaded for the first time on Parivesh Portal. 
6. I certify that there is no mismatch between information/data provided on online application and 

hard copy/presentation submitted. 
7. I state that all the TOR Points have been complied and all the issues raised during Public Hearing 

have been properly addressed in EIA report. 
8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by 

QCI/NABET. 
 

RESOLUTION AGAINST AGENDA NO. 05 

The committee discussed the matter and recommended grant of environmental 
clearance for the project proposal along with general and specific conditions as annexed at 
Annexure-4 to these minutes. The committee also stipulated the following specific conditions: 

1. Directorate of Geology and Mining will ensure conduct of replenishment study from reputed 
institution for subsequent years in compliance of Hon’ble NGT orders. The quantity mentioned in 
LoI or quantity mentioned in replenishment study, whichever is less, would be maximum quantity 
which project proponent may extract. It will be ensured by District Administration and Geology 
and Mining Department.  

2. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be 
obtained before start of mining activity.  

3. Project proponent has committed to plant 1000 number of trees/hectare. The project 
proponent/consultant if desires may approach to concerned District Forest Authority to plant 1000 
trees/ha on a land available to the Forest Department. The project proponent will deposit the 
required amount for this entire plantation work (including its maintenance and security) to the 
Forest Department.  

4. The project proponent shall install solar light in their site office. 
5. During the submission of 6 monthly compliance reports, the project proponent should make sure 

that the periodically taken site photographs should also be annexed along with the compliance 
report. 

6. Preference should be given to indigenous local species as per the consultation of the local district 
Forest Officer. 

7. Link Road from the quarry site to the main road shall be constructed as an all-weather road with 
blacktopping and maintained by the project proponent.  
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8. Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.  

9. The project proponent should explore the possibilities of rainwater harvesting. 
10. Agreement/ Consent between project proponent and competent authority/ landowner for haulage 

road from lease site to link road. 
11. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in 

lease area and haulage road during operational activity/vehicular movement.  
12. As per the proposed plan, plantation with area specific plant species, number of plants to be 

planted and report of green belt development to be submitted to the concerning department 
13. Water requirement details along with source of water and the permission/ agreement with the 

concerning authority/ water supplying agencies to be submitted. 
14. Submit the Hydrological study report of lease area that the quantity given in LoI will be mined 

without affecting the geo-hydrology of the River. 
 

6. Building stone Sand Stone Mine at Arazi No- 428 (Sl. No. 08),  Village- Dhuria, Tehsil- 
Chunar, District- Mirzapur, Shri Manish Kumar, Area 2.02 Ha., File No. 7778/7027/ 
Proposal No. SIA/UP/MIN/425105/2023 
 

RESOLUTION AGAINST AGENDA NO. 06 

The consultant informed the committee that they are strictly following the rules, regulations 
and other instructions of QCI/NABET. A presentation was made by the project proponent along with 
their consultant M/s Cognizance Research India Pvt. Ltd. The committee discussed the matter and 
directed the project proponent to submit following information: 
 

1. Proponent/consultant shall present TOR additional conditions compliance, observation/ 
suggestions raised during the public hearing and commitment made by the project proponent 
in a tabular form with a time bound plan. 

2. Revised CSR & EMP plan as per the MoEF guidelines to be submitted.  
3. Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road to be submitted. 
4. Proponent/Consultant should submit the plan/information along with technology 

(photographs of water sprinklers/ tankers) to be implemented for mitigating dust at source 
points in lease area and haulage road during operation activity/vehicular movement. 
Technology should be displayed. 

5. Proposed plantation plan with area specific plant species, number of plants to be planted and 
place of plantation along with a proper map to be submitted. 

6. Water requirement details along with source of water and the permission/ agreement with the 
concerning authority/ person to be submitted. 

 
The matter will be discussed only after submission of online information on prescribed portal. 

 
7. “Building Stone Khanda, Boulders, Ballast (Gitti) Mining Project” located at Gata No. -989 

(Khand No.- 04),  Village-Makarbai, Tehsil- Sadar& District- Mahoba, Shri Anant Ram 
Shukla, Area- 0.809 ha., File No. 7768/ 6890/ Proposal No. SIA/UP/MIN/425239/2023 

  
The Secretariat informed the committee that the matter was earlier listed in 747th SEAC 

meeting dated 11/05/2023 and any responsible person from project proponent side did not appear in 
the meeting and the committee directed to defer the matte from the agenda. The project proponent 
through online Parivesh Portal on 26/06/2023 have requested to list the matter in next SEAC meeting 
and the matter was listed in 774th SEAC meeting dated 17/08/2023. 
 

The consultant informed the committee that they are strictly following the rules, regulations 
and other instructions of QCI/NABET. A presentation was made by the project proponent along with 
their consultant M/s Environmental Research and Analysis, Lucknow (U.P). Based on the documents 
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

To,

The Proprietor
SHREE RAVI SHANKAR SHUKLA
Saraykaji Kadan Urf Miyapur Line Bazar district Jaunpur U.P  -222001

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/UP/MIN/422460/2023 dated 17 Mar 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001UP192568
2. File No. 7712-6038
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project River bed ordinary sand mining having
lease area 8.00 ha (19.76 acre) along
river Yamuna in Khand No. 16 at Village –
Madauka, Meerakpur, Mahewa Patti
(West), Tehsil- Karchhana, District-
Allahabad, U. P. of Shree Ravi Shankar
Shukla.

7. Name of Company/Organization SHREE RAVI SHANKAR SHUKLA
8. Location of Project UTTAR PRADESH
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 09/10/2023

(e-signed)
Ajay Kumar Sharma
Member Secretary

SEIAA - (UTTAR PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh 
 
       Directorate of Environment, U.P. 

Vineet Khand-1, Gomti Nagar, Lucknow- 226010 
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com 

                 Phone no- 0522-2300541  

 
Reference- MoEFCC Proposal no SIA/UP/MIN/422460/2023 & SEIAA, U.P   File no-7712-6038 
 
Sub: Environmental Clearance for Proposed river bed ordinary sand mining along river Yamuna in 
Khand No. 16 at Village – Madauka, Meerakpur, Mahewa Patti (West), Tehsil- Karchhana, District- 
Allahabad, U. P., (Leased area 8.00 ha (19.76 acre). 
 
Dear Sir, 

This is with reference to your application / letter dated 14-12-2020, 24-12-2020, 04-02-2021, 
04-03-2021, 17-03-2023, 28-03-2023, 16-08-2023 above mentioned subject. The matter was 
considered by 774nd SEAC in meeting held on 17-08-2023 and 756th SEIAA in meeting held on 13-09-
2023.          

A presentation was made by the project proponent along with their consultant M/s 
Paramarsh Servicing Environment and Development to SEAC on 17-08-2023.      

 
Project Details Informed by the Project Proponent and their Consultant 

 
The project proponent, through the documents and presentation gave following details 

about their project –  
1. The environmental clearance is sought for proposed river bed ordinary sand mining along river 

Yamuna in Khand No. 16 at Village – Madauka, Meerakpur, Mahewa Patti (West), Tehsil- 
Karchhana, District- Allahabad, U. P., (Leased area 8.00 ha (19.76 acre).  

2. The Terms of Reference in the matter were issued by SEIAA, U.P vide Letter No. .- 
13/Parya/SEAC/6038/2019, dated 06/04/2021. 

3. The Public Hearing was organized on 20/10/2021 at Tehsil – Karchhana, District - Prayagraj, Uttar 
Pradesh. Final EIA Report was submitted by the Project Proponent on 17/03/2023.. 

4. Salient features of the project as submitted by the project proponent: 
1. Name of Proponent Ravi Shankar Shukla 

S/o Shri Parmanand Shukla  
R/o-Saraykaji Kadan urf Miyapur 
Line Bazar, District – Jaunpur U.P. 

2. Full correspondence address of 
proponent and mobile no. 

R/o-Saraykaji Kadan urf Miyapur 
Line Bazar, District – Jaunpur U.P.     
Mobile No.-  
E mail ID - ravisandald@gmail.com  

3. Name of Project Environmental Clearance of proposed river bed 
ordinary sand mining having lease area 8.00 ha (19.76 
acre) along river Yamuna in Khand No. 16 at Village – 
Madauka, Meerakpur, Mahewa Patti (West), Tehsil- 
Karchhana, District- Prayagraj, U. P. of Shree Ravi 
Shankar Shukla. 

4. Project Location (Plot. Khasra/Gata 
No.) 

 Khand No. 16 

5. Name of River  Yamuna 
6. Name of Village  Madauka, Meerakpur, Mahewa Patti (West) 
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7. Tehsil  Karchhana 
8. District  Prayagraj  
9. Name of Minor Mineral  “river bed Sand/morrum mining” 
10. Sanctioned Lease Area (in Ha.) 8.0 ha 
11. Max. & Min mRL within lease area 

 
Highest mRL -80.00 mRL   
Lowest mRL- 73.00 mRL 

12. Pillar Coordinates (Verified by DMO) 
 

Point Latitude N Longitude E 
A 25° 24.614’ 81°49.506’  
B 25° 24.720’ 81°49.410’  
C 25° 24.831’ 81°49.576’ 
D 25° 24.718’ 81°49.663’ 

13. Total Geological Reserves 1,62,828 m3  
14. Total Mineable Reserve  92,973  m3    
15. Total Proposed Production 3,25,405 m3 up to 30/11/2026  
16. Proposed Production /year (as per 

LoI) 
92,973 m3/annum (as per SMO, Prayagraj letter and 
modified mine plan) 

17. Sanctioned Period of Mine lease Lease Period up to 30/11/2026 
Plan Period up to 30/11/2026 

18. Production of mine/day 344  m3/day 
19. Method of Mining Opencast semi-mechanized  
20. No. of workers 41 
21. Type of Land Govt./Non Forest Land 
22. Depth of Mining 2.0 m (Maximum) 
23. Nearest metalled road from site 0.30 km 
24. Water Requirement PURPOSE 

Drinking                                    - 0.41 KLD 
Suppression of dust                    - 3.60 KLD 
Plantation                                  - 0.16 KLD 
Others (if any)                            - 0.00 KLD 
Total                                          ~ 4.50  KLD   

25. Name of QCI Accredited Consultant 
with QCI No and period of validity. 

Paramarsh Servicing Environment and development 
NABET/EIA/2124 RA  0224, Valid till –01 May 2024 

26. Any litigation pending against the 
project or land in any court 

 No  

27. Details of 500 m Cluster Certificate 
verified by Mining Officer 

Letter No – 3473 /Khanij/2022 - 23, dated -  
27/03/2023  

28. Details of Lease Area in approved 
DSR 

  Serial no. 16, Page no. 56 

29. Project Cost 90.00 Lacs 
30. Proposed CER cost  1.80  lacs 
31. Length and breadth of Haul Road  Length – 0.30 km, Breadth – 6.00 m 
32. No. of Trees to be Planted 160 
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will 

not intersect the ground water table at any point of time. 
6. This project does not attract any of the general conditions applicable on mining projects 

specified in EIA Notification 14/09/2006.  
7. The mining operation will not be carried out in safety zone of any bridge or embankment or in 

eco-fragile zone such as habitat of any wild fauna. 
8. There is no litigation pending in any court regarding this project.  
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9. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended). 
 

Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) 
held on 17-08-2023 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting 
held 13-09-2023 and decided to grant the Environmental Clearance to the title project for collection 
of 92,973 m3/annum for lease area of 8.0 ha subject to effective implementation of the following 
General Conditions and specific conditions:- 

 
General Conditions: 
1. This environmental clearance is subject to allotment of mining lease in favour of project 

proponent by District Administration/Mining Department.  
2. Forest clearance shall be taken by the proponent as necessary under law.  
3. Any change in mining area, khasra numbers, entailing capacity addition with change in process 

and or mining technology, modernization and scope of working shall again require prior 
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended). 

4. Precise mining area will be jointly demarcated at site by project proponent and officials of 
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified 
by competent authority along-with copy of the Environmental Clearance letter will be 
displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA 
within a period of 02 months.  

5. Mining and loading shall be done only within day hours’ time.  
6. No mining shall be carried out in the safety zone of any bridge and/or embankment.  
7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the 

Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust 
control majors should be applied to take-care of dust generated during mining operation. 
Sprinkling of water on haul roads to control dust will be ensured by the project proponent. 

8. All necessary statutory clearances shall be obtained before start of mining operations. If this 
condition is violated, the clearance shall be automatically deemed to have been cancelled. 

9. Parking of vehicles should not be made on public places.   
10. No tree-felling will be done in the leased area, except only with the permission of Forest 

Department. 
11. No wildlife habitat will be infringed. 
12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying 

soil characteristics of the river bed /basin, where mining is carried out. 
13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, 

velocity and flow pattern of the river water significantly.  
14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining 

for its nesting. A report on the same, vetted by the competent authority shall be submitted to 
the RO, PCB and SEIAA within 02 months. 

15. Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, 
PCB and SEIAA within six months. 

16. Hydro-geological study shall be carried out by a reputed organization/institute within six 
months and establish that mining in the said area will not adversely affect the ground water 
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case 
adverse impact is observed /anticipated, mining shall not be carried out. 

17. Adequate protection against dust and other environmental pollution due to mining shall be 
made so that the habitations (if any) close by the lease area are not adversely affected. The 
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and 
this activity should be completed before the start of sand mining. 

18. Need-based assessment for the nearby villages shall be conducted to study economic 
measures which can help in improving the quality of life of economically weaker section of 
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society. Income generating projects/tools such as development of fodder farm, fruit bearing 
orchards, vocational training etc. can form a part of such program me. The project proponent 
shall provide separate budget for community development activities and income generating 
programmes.  

19. Green cover development shall be carried out following CPCB guidelines including selection of 
plant species and in consultation with the local DFO/Horticulture Officer. 

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should 
be utilized for green cover/tree plantation. 

21. Dispensary facilities for first-aid shall be provided at site. 
22. An Environmental Audit should be annually carried out during the operational phase and 

submitted to the SEIAA.  
23. The District Mining Officer should quarterly monitor compliance of the stipulated conditions. 

The project proponent will extend full cooperation to the District Mining Officer by furnishing 
the requisite data/information/monitoring reports. In case of any violations of stipulated 
conditions the District Mining Officer will report to SEIAA. 

24. The project proponent shall submit six monthly reports on the status of compliance of the 
stipulated environmental clearance conditions including results of monitored data (both in 
hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the 
State Pollution Control Board by 1st June and 1st December every year.  

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila 
Parisad/ Municipal Corporation and Urban Local Body.  

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or 
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.  

27. Waste water, from temporary habitation campus be properly collected & treated before 
discharging into water bodies the treated effluent should conform to the standards prescribed 
by MoEF/CPCB.  

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B. 
29. Special Measures shall be adopted to protect the nearby settlements from the impacts of 

mining activities. Maintenance of Village roads through which transportation of minor minerals 
is to be undertaken, shall be carried-out by the project proponent regularly at his own 
expenses. 

30. Measure for prevention & control of soil erosion and management of silt shall be undertaken. 
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or 
other suitable material. 

31. Under corporate social responsibility a sum of 5% of the total project cost or total income 
whichever is higher is to be earmarked for total lease period. Its budget is to be separately 
maintained. CER component shall be prepared based on need of local habitant. Income 
generating measures which can help in upliftment of poor section of society, consistent with 
the traditional skills of the people shall be identified. The programme can include activities 
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless 
Chula etc.  

32. Possibility for adopting nearest three villages shall be explored and details of civic amenities 
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses 
shall be submitted within 02 months from the date of issuance of Environment Clearance.  

33. The funds earmarked for environmental protection measures should be kept in separate 
account and should not be diverted for other purpose. Year wise expenditure should be 
reported to the Integrated Regional Office, MoEF&CC, GoI, Lucknow, SEIAA, U.P and UPPCB. 

34. Action plan with respect to suggestion/improvement and recommendations made and agreed 
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer 
of UPPCB and SEIAA within 02 months. 
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35. Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 
1972 from the competent authority, if applicable to this project. 

36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the 
observations so made, if turtle nesting is observed, necessary safeguard measures shall be 
taken in consultation with the State Wildlife Department. For the purpose, awareness shall be 
created amongst the workers about the nesting sites so that such sites, if any, are identified by 
the workers during operations of the mine for taking required safeguard measures. In this 
regards the safety notified zone should be left so that the habitat/nesting area is undisturbed.  

37. The project proponent shall undertake adequate safeguard measures during extraction of river 
bed material and ensure that due to this activity the hydro geological regime of the 
surrounding area shall not be affected.  

38. The project proponent shall obtain necessary prior permission of the competent Authorities for 
withdrawal of requisite quantity of water (surface water and groundwater), required for the 
project. 

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation 
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and 
grease in the river from the vehicles used for transportation. 

40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying 
the mineral shall not be overloaded. 

41.  Provision shall be made for the housing of construction labour within the site with all 
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe 
drinking water, medical health care, crèche etc. (MoEF circular Dated : 22-09-2008 regarding 
stipulation of condition to improve the living conditions of construction labour at site). 

42. Personnel working in dusty areas should wear protective respiratory devices and they should 
also be provided with adequate training and information on safety and health aspects. 
Occupational health surveillance program of the workers should be undertaken periodically to 
observe any contractions due to exposure to dust and take corrective measures, if needed. 

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila 
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom 
suggestions/ representations, if any, were received while processing the proposal. The 
clearance letter shall also be put on the website of the Company by the proponent. 

44. The environmental statement for each financial year ending 31st March in Form-V as is 
mandated to be submitted by the project proponent to the concerned State Pollution Control 
Board as prescribed under the Environment (Protection) Rules, 1986, as amended 
subsequently, shall also be put on the website of the company along with the status of 
compliance of environmental clearance conditions and shall also be sent to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow by e-mail. 

45. The green cover development/tree plantation is to be done in an area equivalent to 20% of the 
total leased area either on river bank or along road side (Avenue Plantation). 

46. Debris from the river bed will be collected and stored at secured place and may be utilized for 
strengthen the embankment. 

47. Safety measures to be taken for the safety of the people working at the mine lease area should 
be given, which would also include measure for treatment of bite of poisonous reptile/insect 
like snake.  

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be 
covered under ESI as per rule. 

 
Specific Conditions:  
1. Validity period of this EC is up to 30.11.2026 for 92,973 m3 per year or co-terminus with the 

validity of current mine plan or current lease period whichever is earlier After this period the EC 
will become null and void. 
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2. Directions/suggestions given during public hearing and commitment made by the project 
proponent should be strictly complied.  

3. A certificate from Forest  Department  shall be obtained that no forest land is involved in mining 
or as a route and if forest land is involved the project proponent shall obtain forest clearance and 
permission of Central and State Government as per the provisions of Forest (conservation) Act, 
1980 and submit before the start of work. 

4. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining 
area and any other area which may have been disturbed due to their mining activities and 
restore the land to a condition which is fit for growth of fodder, flora fauna etc. 

5. If the proposed project is situated in notified area of ground water extraction, where creation of 
new wells for ground water extraction is not allowed, requirement of fresh water shall be met 
from alternate water sources other than ground water or legally valid source and permission 
from the competent authority shall be obtained to use it.  

6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or Horticulture Department or district plantation committee, for planting at least 
8,000 plants, either on government land or community land, within a periphery of 5 km from the 
boundary of the lease area along with provision for maintenance for 5 years. Survival of plants 
should not be less than the survival rate notified by Uttar Pradesh Forest Department otherwise 
it will be treated as violation of EC condition.   

7. In consultation with District Environment Authority or an Authority nominated by concerned 
DM, project proponent will prepared a conservation and management plan for rejuvenation and 
management of water bodies having total surface area of more than 40 ha. Funds for the same 
will be kept in a separate bank account and six monthly compliance status will be presented by 
project proponent before the nominated authority in the District.  

8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district 
administration, before releasing the security deposit to Project Proponent will ensure that 
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be 
reported to UPSPCB for appropriate legal action and recovery of compensation. 

9. Any application for transfer of this EC, during its validity period unless it is cancelled by a 
competent authority, has to be necessarily accompanied with status of compliance of EC 
conditions duly certified by IRO, MoEFCC, GoI, Lucknow. 

10. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to 
carry out regional EIA-EMP report including carrying capacity of environmental components to 
assess the capacity to further bear the pollution load for such areas within a period of 1 year and 
submit the same to SEIAA, UP for evaluation.  

11. Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required 
number of CAAQMS in district within a period of one year and submit geo-referenced map of 
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period 
of three months.  

12. Large number of mining projects are ongoing as well as new mining leases are coming up in the 
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling 
air pollution in the district especially in mining areas.  

13. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining 
should ensure that mining be stopped immediately. Adequate measures be taken for restoring 
air quality and mining should commence only when air quality attains the prescribed standards. 

14. Directorate of Geology and Mining will ensure conduct of replenishment study from reputed 
institution for subsequent years in compliance of Hon’ble NGT orders. The quantity mentioned in 
LoI or quantity mentioned in replenishment study, whichever is less, would be maximum 
quantity which project proponent may extract. It will be ensured by District Administration and 
Geology and Mining Department.  
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15. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be 
obtained before start of mining activity.  

16. Project proponent has committed to plant 1000 number of trees/hectare. The project 
proponent/consultant if desires may approach to concerned District Forest Authority to plant 
1000 trees/ha on a land available to the Forest Department. The project proponent will deposit 
the required amount for this entire plantation work (including its maintenance and security) to 
the Forest Department.  

17. The project proponent shall install solar light in their site office. 
18. During the submission of 6 monthly compliance reports, the project proponent should make sure 

that the periodically taken site photographs should also be annexed along with the compliance 
report. 

19. Preference should be given to indigenous local species as per the consultation of the local district 
Forest Officer. 

20. Link Road from the quarry site to the main road shall be constructed as an all-weather road with 
blacktopping and maintained by the project proponent.  

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.  

22. The project proponent should explore the possibilities of rainwater harvesting. 
23. Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road. 
24. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.  
25. As per the proposed plan, plantation with area specific plant species, number of plants to be 

planted and report of green belt development to be submitted to the concerning department 
26. Water requirement details along with source of water and the permission/ agreement with the 

concerning authority/ water supplying agencies to be submitted. 
27. Submit the Hydrological study report of lease area that the quantity given in LoI will be mined 

without affecting the geo-hydrology of the River. 
28. The Environmental clearance will be co-terminus with the mining lease period/mining plan 

whichever is less.  
29. At the time of operation, project proponent will comply with all the guidelines issued by 

Government of India/State Govt./District Administration related to Covid-19.  
30. Environment management in according to environmental status and impact of the project.  
31. During the school opening and closing time transportation of minerals will be restricted. 
32. Selection of plants for green belt should be on the basis of pollution removal index. Project 

proponent should ensure survival of tree saplings. Mortality should be replaced from time to 
time.  

33. No mining activity should be carried out in-stream channel as per SSMMG, 2016.  
34. Pakkamotorable haul road to be maintained by the project proponent.  
35. A separate Environmental Management Cell with suitable qualified personnel shall be set-up 

under the control of a Senior Executive, who will report directly to the Head of the Organization. 
36. Permission from the competent authority regarding evacuation route should be taken.  
37. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora 

& fauna should be examined twice a week and be submitted within 45 days for a record.  
38. Provision for cylinder to workers should be made for cooking.  
39. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department 

applicable norms and standard fixed by the Government.  
40. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of 

the road. Width of the haul road shall be more than 6 meter.  
41. Indigenous plants should be planted according to CPCB guidelines and in consultation with local 

Divisional Forest Officer.  
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42. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated 
by a QCI-NABET accredited consultant, and the District Mines Officer.  

43. Provision for two toilets and hand pumps should be made at mining site.  
44. Drinking water for workers would be provided by tankers.  
45. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per 

sustainable sand mining management guidelines 2016. 
46. A buffer/safe zone shall be maintained from the habitation as per mining guidelines. 
47. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent 

and the details of the various heads of expenditure to be submitted as per the guidelines 
provided in the recent CER notification No. 22-65/2017-IA.III dated 01/05/2018.  

48. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided 
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to 
the Directorate of Environment along with the compliance report.  

49. Measure for conservation of water through rainwater harvesting and cleaning and maintenance 
of natural surface water bodies of the nearby areas may be considered as one of the activity in 
CER.  

50. The excavated mining material should be carried and transported in such a way that no 
obstruction to the free flow of water takes place. Suitable measure should be taken and details 
to be provided to concern Department.  

51. Submit annual replenishment report certified by an authorized agency. In case the 
replenishment is lower than the approved rate of production, then the mining activity / 
production levels shall be decreased / stopped accordingly till the replenishment is completed. 

52. The project proponent shall ensure that if the project area falls within the eco-sensitive zone of 
National park/ Sanctuary prior permission of statuary committee of National board for wild life 
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement 
of work. 

53. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then 
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily 
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate 
related to cluster provided by the competent authority is found false or incorrect then punitive 
actions as per law shall be initiated against the authority issuing the cluster certificate.  

54. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National 
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.  

55. To avoid ponding effect and adverse environmental conditions for sand mining in area, 
progressive mining should be done as per sustainable sand mining management guidelines 2016.  

56. In case it has been found that the E.C. obtained by providing incorrect information, submitting 
that the distance between the two adjoining mines is greater than 500mt. and area is less than 
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of  area 
equal or more than 05 ha, the E.C issued will stand revoked.    

57. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated 
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis 
for midterm review of conditions of Environmental Clearance. 

58. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy 
machine such as excavator, scooper etc. should not be employed for mining purpose. No 
drilling/blasting should be involved at any stage. 

59. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width 
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of 
river bank. The mining is confined to extraction of sand/moram from the river bank only.  

60. The project proponent shall undertake adequate safeguard measures during extraction of river 
bank material and ensure that due to this activity the hydro-geological regime of the surrounding 
area shall not be affected. 
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61. The project proponent shall adhere to mining in conformity to plan submitted for the mine lease 
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine 
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance 
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon 
season. 

62. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, 
the provision thereof shall be strictly followed. 

63. The project proponent will provide personal protective equipment (PPE) as required, also provid 
adequate training and information on safety and health aspects. Periodical medical examination 
of the workers engaged in the project shall be carried out and records maintained. For the 
purpose, schedule of health examination of the workers should be drawn and followed 
accordingly. 

64. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact 
zone shall be monitored periodically. Further, quality of discharged water if any shall also be 
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].  

65. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical 
areas prone to air pollution and having high levels of particulate matter such as loading and 
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul 
roads.  

66. It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed 
by the Central Pollution Control Board in this regard.  

67. The extended mining scheme will be submitted by the proponent before expiry of present 
mining plan. 

68. Four ambient air quality-monitoring stations should be established in the core zone as well as in 
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be 
decided based on the meteorological data, topographical features and environmentally and 
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation 
with the State Pollution Control Board. 

69. Common road for transportation of mineral is to be maintained collectively. Total cost will be 
shared/worked out on the basis of lease area among users.  

70. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours 
engaged for the project work. 

71. Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project 
activity will be separately storage in bins and managed as per Solid Waste Management rules.   

72. Natural/customary paths used by villagers should not be obstructed at any time by the activities 
proposed under the project.    

73. Digital processing of the entire lease area in the district using remote sensing technique should 
be done regularly once in three years for monitoring the change of river course by Directorate of 
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and 
report be submitted to Integrated Regional Office, MoEF&CC, GoI, Lucknow, SEIAA, U.P. and 
UPPCB.  

74. The project authorities shall advertise at least in two local newspapers widely circulated, one of 
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of 
the clearance letter informing that the project has been accorded environmental clearance and a 
copy of the clearance letter is available with the State Pollution Control Board and also at web 
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the 
Integrated Regional Office, MoEF&CC, GoI, Lucknow, CPCB, State PCB.  

75. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions 
or stipulate any further condition in the interest of environment protection. 
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76. Concealing factual data or submission of false/fabricated data and failure to comply with any of 
the conditions mentioned above may result in withdrawal of this clearance and attract action 
under the provisions of Environment (Protection) Act, 1986. 

77. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if 
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment 
Appellate Authority Act, 1997.  

78. Waste water from potable use be collected and reused for sprinkling.  
79. A width of not less than 50 meter or 10% width of river can be restricted for mining activities 

from river bank. A condition can be imposed that mining will be done from river activities from 
river bank.  
 

You shall also ensure that the proposed site is not a part of any no-development zone as 
required/prescribed/identified under law. In case of violation, this permission shall automatically 
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed 
site, this clearance shall automatically deem to be cancelled. 

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, 
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their 
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of 
Law relating to the subject matter. 

The project proponent will have to submit approved plans and proposals incorporating the 
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. 
The SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions stipulated 
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional 
environmental conditions or modify the existing ones, if necessary.  

This is to request you to take further necessary action in matter as per provisions of Gazette 
Notification No. S.O. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to 
the authority as prescribed in the aforesaid notification. 
 
Copy, through email, for information and necessary action to –  

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change, 
Government of Uttar Pradesh, Lucknow (email – psforest2015@gmail.com)  

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 
3rd Floor, Prithvi-Block,  Indira  Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 
(email – sudheer.ch@gov.in)  

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment, 
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow – 
226020 (email – rocz.lko-mef@nic.in) 

4. District Magistrate, Allahabad.  
5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, 

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email – ms@uppcb.com) 
6. Copy to Web Master for uploading on PARIVESH Portal.  
7. Copy for Guard File.                                                                 

                 
               (Ajay Kumar Sharma) 
             Member Secretary, SEIAA 
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XV. The above conditions shall be enforced, inter-alia under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of 
Pollution) Act, 1981, the Environment (Protection) Act, 1986, Hazardous and Other 
Wastes (Management and Transboundary Movement) Rules, 2016 and the Public 
Liability Insurance Act, 1991 along with their amendments and Rules and any other 
orders passed by the Hon'ble Supreme Court of India/High Courts and any other 
Court of Law relating to the subject matter. 

XVI. Any appeal against this EC shall lie with the National Green Tribunal, if preferred, 
within a period of 30 days as prescribed under Section I 6 of the National Green 
Tribunal Act, 2010. 

 
6. Ordinary earth mine, over an area 0.402 ha. in Khasra/ GataNo.-709, Village- 

Chhedanagar, Tehsil- Nawabganj, District- Barabanki, Vivek Verma. File No. 
7285/Proposal No. SIA/UP/MIN/402736/2022 

 
RESOLUTION AGAINST AGENDA NO-06 
 

The project proponent/consultant did not appear. The committee discussed and deliberated 
that the project file should be closed and be opened only after request from the project proponent. The 
file shall not be treated as pending at SEAC. The matter will be discussed only after submission of 
online requests on prescribed online portal.  
 
7. Ordinary earth mine, Village- Gehndwer, Tehsil- Nawabganj, District Barabanki, Gata no. 

179, Pratap Singh, Area- 0.78 ha. File No. 7286/Proposal No. SIA/UP/MIN/402772/2022 
 
RESOLUTION AGAINST AGENDA NO-07 
 

The project proponent/consultant did not appear. The committee discussed and deliberated 
that the project file should be closed and be opened only after request from the project proponent. The 
file shall not be treated as pending at SEAC. The matter will be discussed only after submission of 
online requests on prescribed online portal.  
 
8. Ordinary sand mining from river bed of Yamuna, at Khand No 14, Village – Baswaar, 

Tehsil- Karchhana, District-Prayagraj, Shri Surendra Kumar. File No. 3989/Proposal No. 
SIA/UP/MIN/293074/2022 

 
The project proponent/consultant appeared before SEAC and informed that the environmental 

clearance for the above project proposal has already been granted by SEIAA, U.P. vide letter no. 
229/Parya/SEAC/3989/2018, dated 08/03/2018 for the leased area 12.0 ha and production capacity 
1,60,480 m3/annum. The project proponent informed that the most of the mining lease area is 
submerged under active water channel and District Magistrate, Prayagraj issued revised letter of intent 
(LoI) vide letter no. 256/Khanij/2022-23, dated 11/05/2022 for leased area 4.69 ha and production 
capacity 70,454 m3/annum. The project proponent also submitted the revised approved mining plan in 
accordance to revised LoI. The project proponent/consultant submitted an amendment application 
through online Parivesh Portal on 18/10/2022 and requested to issue amended EC letter for mining 
lease area.  

 

A presentation was made by the project proponent along with their consultant M/s Paramarsh 
Servicing Environment and development. The project proponent requested the committee to amend 
the environmental clearance letter dated 08/03/2018 as per details given below: 
1.  On-line proposal No.  SIA/UP/MIN/293074/2022 
2.  File No. allotted by SEIAA, UP  3989 
3.  Name of Proponent Shri Surendra Kumar S/o Late Shri Shivmurti Bharti 
4.  Full correspondence address of proponent R/o: Vill- Berui, Post - Garapur 
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and mobile no. Tehsil – Phoolpur, District – Prayagraj,(U.P.)   
Mobile no. – 9918645074 
E mail ID - surendraberui@gmail.com  

5.  Name of Project Environmental clearance for ordinary sand mining from 
river bed of Yamuna, at Khand No. 14, Area – 4.69 ha at 
Village –Baswaar, Tehsil- Karchhana, District- Prayagraj, 
Uttar Pradesh of Shri Surendra Kumar. 

6.  Project Location (Plot. Khasra/Gata No.) Khand No.-  14 
7.  Name of River Yamuna  
8.  Name of Village Village – Baswaar 
9.  Tehsil  Karchhana 
10.  District  Prayagraj 
11.  Name of Minor Mineral  Sand/Morrum Mining Project 
12.  Sanctioned Lease Area (in Ha.)  4.69 ha 
13.  Max. & Min mRL within lease area 

 
 Highest  mRL - 70.00 mRL 
 Lowest mRL - 68.00  mRL 

14.  Pillar Coordinates (Verified by DMO) 
 

Point Latitude N Longitude E 
A 25°22'49.60"N 81°47'57.10"E 
B 25°22'49.20"N 81°47'55.20"E 
C 25°23'05.50"N 81°47'55.90"E 
D 25°23'06.80"N 81°48'00.20"E 

15.  Total Geological Reserves 1,26,817 m3 
16.  Total Mineable Reserve   70,454 m3 
17.  Total Proposed Production  3,52,270 m3(5 years) 
18.  Proposed Production /year (as per LoI)  70,454  m3 per annum  
19.  Sanctioned Period of Mine lease  Plan Period 5 years  
20.  Method of Mining Opencast semi - mechanized  
21.  No. of worker  17 
22.  Type of Land  Govt./Non Forest Land 
23.  Depth of Mining  1.5 m 
24.  Nearest metalled road from site  1.00  km 
25.  Water Requirement PURPOSE 

Drinking                                      - 2.00 KLD 
Suppression of dust                     -  2.40 KLD 
Plantation                                    - 2.00 KLD 
Others (if any)                            -  0.00 KLD 
Total                                           -  6.40 KLD 

26.  Name of QCI Accredited Consultant 
with QCI No and period of validity. 

Paramarsh Servicing Environment and development 
NABET/EIA/2124 RA  0224, Valid till –01 May 2024 

27.  Any litigation pending against the 
project or land in any court 

 No 

28.  Details of 500 m Cluster Certificate 
verified by Mining Officer 

Letter No – 413/Khanij/2022-23, dated 19/05/2022 

29.  Details of Lease Area in approved DSR  Serial no. 14, in village -, Page no. 55 
30.  Project Cost 1.00 Crore 
31.  Proposed CER cost 2.00 Lacs 
32.  Length and breadth of Haul Road  Length – 0.55 km, Breadth – 6.00 m 
33.  No. of Trees to be Planted 500 

 
 

RESOLUTION AGAINST AGENDA NO-08 
 

The committee discussed the matter and recommended to amend the environmental 
clearance letter no. 229/Parya/SEAC/3989/2018, dated 08/03/2018 as per above project details. 
The committee also directed the project proponent that all the contents mentioned in 
Environmental Clearance letter no. 229/Parya/SEAC/3989/2018, dated 08/03/2018 shall remain 
the same.  
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4. Ordinary Sand Mining at Yamuna Riverbed Gata No.- 21, Village-Aadampur (Madaripur) 
to Sadiyapur, Tehsil- Sadar, District- Prayagraj, Shri Ratan Kumar Nishad, Area: 5.00 Ha., 
8356/SIA/UP/MIN/448572/2023 

 

 The consultant informed the committee that they are strictly following the rules, regulations 
and other instructions of QCI/NABET. A presentation was made by the project proponent along with 
their consultant M/s Geogreen Enviro House Pvt. Ltd. Based on the documents submitted and 
presentation made by the project proponent along with the consultant, the following facts have 
emerged: - 
 
1. The environmental clearance is sought for Ordinary Sand Mining at Yamuna Riverbed Gata No.- 

21, Village-Aadampur (Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., (Leased 
Area: 5.00 Ha.).  

2. Salient features of the project as submitted by the project proponent: 
1.  On Line Proposal No. SIA/UP/MIN/448572/2023 
2.  File No. Allotted By SEIAA, UP 8356 
3.  Name Of Proponent “M/S Ram Ratan Construction” 

Shri Ratan Kumar Nishad S/o Late Lallu Lal 
4.  Full Correspondence Address Of 

Proponent  
R/o: 6/41 New Jhushi Bajar, Thana- Jhushi, Tehsil- 
Phulpur, Prayagraj, U.P. 

5.  Name Of Project Ordinary Sand Mining at Yamuna River Bed 
6.  Project Location (Plot/Khasra/Gata No.) Ordinary Sand Mining at Yamuna River Bed over and 

area of 5.0 Ha at Gata No- 21, Village-Aadampur 
(Madaripur) to Sadiyapur, Tehsil-Sadar, District- 
Prayagraj, U.P. 

7.  Name of River Yamuna River 
8.  Name of Village Aadampur (Madaripur) to Sadiyapur 
9.  Tehsil Sadar 
10.  District Prayagraj, U.P. 
11.  Name Of Minor Mineral Ordinary Sand 
12.  Sanctioned Lease Area 5.0Ha. 
13.  Mineable Area 5.0 Ha. 
14.  Max. & Min mRL Within Lease Area 75 mRL-71.0mRL 
15.  Pillar Coordinates (Verified By DMO)  Boundary 

Point 
Latitude (N) Longitude (E) 

A 25°20.053’ 81°48.468’  
B 25°20.026’  81°48.523’  
C 25°20.176’  81°48.603’  
D 25°20.204’  81°48.550’  

16.  Total Geological Reserve 25,000 Cu.m 
17.  Mineable Reserve 15,000 Cu.m  
18.  Total Proposed Production as per LOI 15,000 Cu.m per year 
19.  Annual Proposed Production 15,000 Cu.m per year 
20.  Proposed Production 15,000 Cu.m per year 
21.  Sanctioned Period Of Mine Lease 05 Years 
22.  Method of Mining Open cast- Semi Mechanized Method 
23.  No. of Workers 12 
24.  Type of Land Government land River Bed 
25.  Ultimate Depth of Mining 3.0 m or above the ground water table 

whichever comes first 
26.  Nearest Metalled Road From Site NH-35 
27.  Water Requirement 4.46 KLD 
28.  Name of The QCI Accredited 

Consultant With QCI No. And Period Of 
Validity 

GEOGREEN ENVIRO HOUSE PVT LTD 
NABET/EIA/2124/RA0215 
Valid till 24 Feb, 2024 

29.  Any Litigation Pending Against The 
Project Or Land In Any Court. 

No 

30.  Details Of   500m   Cluster   Map   & 1627/Khanij/2023-2024 Dated- 20/09/2023 

71803

ANNEXURE-14



Minutes of 804th SEAC-2 Meeting Dated 31/10/2023 
 

Page 9 of 62 
 

Certificate Verified By Mining Officer 
31.  Details Of LOI 2073/Khanij/2020-2021 Dated 24/12/2020 
32.  Details Of Lease Area In Approved Gata no. -21 
3. The mining would be restricted to unsaturated zone only above the phreatic water table and will 

not intersect the ground water table at any point of time. 
4. This project does not attract any of the general conditions applicable on mining projects specified 

in EIA Notification 14/09/2006.  
5. The mining operation will not be carried out in safety zone of any bridge or embankment or in 

eco-fragile zone such as habitat of any wild fauna. 
6. There is no litigation pending in any court regarding this project.  
7. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended). 

 
The consultant (EIA Coordinator) also submitted an affidavit dated 30/10/2023 mentioning is 

as follows: 
 

1. I, Vijay Kumar Mishra, S/o Shri Akhila Nand Mishra is EIA Coordinator of M/s Geogreen Enviro 
House Pvt. Ltd.  

2. I have prepared EIA/EMP report for the Proposal No. SIA/UP/MIN/448572/2023 (File No. - 
8356) Project name Ordinary Sand Mining at Yamuna Riverbed Gata No.- 21, Village-Aadampur 
(Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., (Leased Area: 5.00 Ha.) with 
my team. 

3. I have personally visited the site of proposal and certify that no Mining activity has been 
undertaken on the project site for the present proposal. 

4. I have satisfied with that all the necessary data/information required for EIA/EMP presentations 
are true and correct. 

5. I certify that this project proposal has been uploaded for the first time on Parivesh Portal.  
6. I certify that there will be no mismatch between information/data provided on the online 

application submitted on Parivesh Portal and the hard copy/presentation which will be submitted 
after acceptance of application. 

7. I state that all the TOR points have been complied and all the issues raised during public hearing 
have been properly addressed in EIA report. 

8. The EIA/EMP report for the Proposal is prepared by my team as per guidelines laid down by 
QCI/NABET. 

 

RESOLUTION AGAINST AGENDA NO. 04 

The committee discussed the matter and recommended grant of environmental 
clearance for the project proposal along with general and specific conditions as annexed at 
Annexure-3 to these minutes. The committee also stipulated the following additional conditions: 

1. The quantity mentioned in LoI or quantity mentioned in replenishment study, whichever is less, 
would be maximum quantity which project proponent may extract. It will be ensured by District 
Administration and Geology and Mining Department. Directorate of Geology and Mining will 
ensure conduct of replenishment study from reputed institution for subsequent years in 
compliance of Hon’ble NGT orders.  

2. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be 
obtained before start of mining activity.  

3. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / ha 
of lease area. In this case, PP should prepare a plan, duly approved either by Forest Department or 
District plantation committee, for planting at least (as per the project) plants, either on 
government land or community land, within a periphery of 5 km from the boundary of the lease 
area along with provisions for maintenance for 5 years. Survival of plants should not be less than 
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the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as 
violation of EC condition.   

4. The project proponent shall install solar light in their site office. 
5. During the submission of 6 monthly compliance reports, the project proponent should make sure 

that the periodically taken site photographs should also be annexed along with the compliance 
report. 

6. Preference should be given to indigenous local species as per the consultation of the local district 
Forest Officer. 

7. Link Road from the quarry site to the main road shall be constructed as an all-weather road with 
blacktopping and maintained by the project proponent.  

8. Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.  

9. The project proponent should explore the possibilities of rainwater harvesting. 
10. Agreement/ Consent between project proponent and competent authority/ landowner for haulage 

road from lease site to link road. 
11. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points in 

lease area and haulage road during operational activity/vehicular movement.  
12. As per the proposed plan, plantation with area specific plant species, number of plants to be 

planted and report of green belt development to be submitted to the concerning department 
13. Water requirement details along with source of water and the permission/ agreement with the 

concerning authority/ water supplying agencies to be submitted. 
14. Submit the Hydrological study report of lease area that the quantity given in LoI will be mined 

without affecting the geo-hydrology of the River. 
 

5. Group Housing Project “Sobti Sapphire” at Gata No.- 47, 66Mi, 67Mi, 106Mi, 110Mi, 
113Mi, 140Mi, 142Mi, 143Mi, Village- Dibdiba, Tehsil – Bilaspur, District – Rampur, Shri  
Charan Pal Singh Sobti, M/s Sobti Buildwell Limited., 8358/SIA/UP/INFRA2/448644/2023 

 

 The consultant informed the committee that they are strictly following the rules, regulations 
and other instructions of QCI/NABET. A presentation was made by the project proponent along with 
their consultant M/s Paramarsh Servicing Environment and Development. Based on the documents 
submitted and presentation made by the project proponent along with the consultant, the following 
facts have emerged: - 
 
1. The environmental clearance is sought for Group Housing Project “Sobti Sapphire” at Gata No. 

47, 66Mi, 67Mi, 106Mi, 110Mi, 113Mi, 140Mi, 142Mi, 143Mi, Village- Dibdiba, Tehsil – 
Bilaspur, District – Rampur, U.P.,  M/s Sobti Buildwell Limited.  

2. Project brief: 
Nature of project  Group Housing Project 
  Size of project  Total Plot Area: 49106.874 sqm  

Built-up Area: 73330.270 sqm  
Proposed Ground Coverage: 14061.880 sqm  
Achieved F.A.R.: 52716.981 sqm  

Location of  project  Gata No. 47, 66Mi, 67Mi, 106Mi, 110Mi, 113Mi, 140Mi, 142Mi, 143Mi, 
village- Dibdiba, Tehsil – Bilaspur, District – Rampur, Uttar Pradesh  

Geographical Extent Latitude: 28°58'25.49"N  
Longitude: 79°21'59.01"E 
Maximum elevation  above  MSL  - 238 m  

Land Use  The total plot area for the development of proposed group housing project is 
49106.874 sqm. The proposed project site is under the jurisdiction of Zila 
Panchayat Rampur and is land use has been duly converted to residential land 
use.  

Land Acquisition details  The total project area is 49106.874 sqm and it is already owned by the Company.  
Approval by Town Planning 
Authority  

The layout and building plans has been approved by Zila Panchayat Rampur  

Structural Design certificate  Structural drawing and Design Certificate Vetted by IIT, Roorkee, Uttarakhand    
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 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), UTTAR PRADESH)

To,

The -1
RATAN NISHAD
6/41 New Jhushi Bajar, Thana- Jhushi, Tehsil- Phulpur, Distt- Prayagraj
U.P  -211019

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/UP/MIN/448572/2023 dated 12 Oct 2023. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC23B001UP160250
2. File No. 8356
3. Project Type New
4. Category B
5. Project/Activity including

Schedule No.
1(a) Mining of minerals

6. Name of Project “M/S Ram Ratan Construction”
7. Name of Company/Organization RATAN NISHAD
8. Location of Project UTTAR PRADESH
9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 15/12/2023

(e-signed)
Ajay Kumar Sharma
Member Secretary

SEIAA - (UTTAR PRADESH)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.
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State Level Environment Impact Assessment Authority, Uttar Pradesh 
 
       Directorate of Environment, U.P. 

Vineet Khand-1, Gomti Nagar, Lucknow- 226010 
E-Mail- doeuplko@yahoo.com, seiaaup@yahoo.com 

                 Phone no- 0522-2300541  

 
Reference- MoEFCC Proposal no SIA/UP/MIN/448572/2023 & SEIAA, U.P   File no-8356 
 
Sub: Environmental Clearance for Proposed Ordinary Sand Mining at Yamuna Riverbed Gata No.- 
21, Village-Aadampur (Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., (Leased 
Area: 5.00 Ha.). 
 
Dear Sir, 

This is with reference to your application / letter dated 12-10-2023 & 30-10-2023 above 
mentioned subject. The matter was considered by 804th SEAC in meeting held on 31-10-2023 and 
780rd SEIAA in meeting held on 30-11-2023.           

A presentation was made by the project proponent along with their consultant M/s 
Geogreen Enviro House Pvt. Ltd to SEAC on 31-10-2023.        

 
Project Details Informed by the Project Proponent and their Consultant 

 
The project proponent, through the documents and presentation gave following details 

about their project –     
1. The environmental clearance is sought for Ordinary Sand Mining at Yamuna Riverbed Gata No.- 

21, Village-Aadampur (Madaripur) to Sadiyapur, Tehsil- Sadar, District- Prayagraj, U.P., (Leased 
Area: 5.00 Ha.).  

2. Salient features of the project as submitted by the project proponent: 
1.  On Line Proposal No. SIA/UP/MIN/448572/2023 
2.  File No. Allotted By SEIAA, UP 8356 
3.  Name Of Proponent “M/S Ram Ratan Construction” 

Shri Ratan Kumar Nishad S/o Late Lallu Lal 
4.  Full Correspondence Address

 Of Proponent  
R/o: 6/41 New Jhushi Bajar, Thana- Jhushi, Tehsil- 
Phulpur, Prayagraj, U.P. 

5.  Name Of Project Ordinary Sand Mining at Yamuna River Bed 
6.  Project Location (Plot/Khasra/Gata 

No.) 
Ordinary Sand Mining at Yamuna River Bed over 
and area of 5.0 Ha at Gata No- 21, Village-
Aadampur (Madaripur) to Sadiyapur, Tehsil-Sadar, 
District- Prayagraj, U.P. 

7.  Name of River Yamuna River 
8.  Name of Village Aadampur (Madaripur) to Sadiyapur 
9.  Tehsil Sadar 
10.  District Prayagraj, U.P. 
11.  Name Of Minor Mineral Ordinary Sand 
12.  Sanctioned Lease Area 5.0Ha. 
13.  Mineable Area 5.0 Ha. 
14.  Max. & Min mRL Within Lease Area 75 mRL-71.0mRL 
15.  Pillar Coordinates (Verified By DMO)  Boundary 

Point 
Latitude (N) Longitude (E) 

A 25°20.053’ 81°48.468’  
B 25°20.026’  81°48.523’  
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C 25°20.176’  81°48.603’  
D 25°20.204’  81°48.550’  

16.  Total Geological Reserve 25,000 Cu.m 
17.  Mineable Reserve 15,000 Cu.m  
18.  Total Proposed Production as per LOI 15,000 Cu.m per year 
19.  Annual Proposed Production 15,000 Cu.m per year 
20.  Proposed Production 15,000 Cu.m per year 
21.  Sanctioned Period Of Mine Lease 05 Years 
22.  Method of Mining Open cast- Semi Mechanized Method 
23.  No. of Workers 12 
24.  Type of Land Government land River Bed 
25.  Ultimate Depth of Mining 3.0 m or above the ground water table 

whichever comes first 
26.  Nearest Metalled Road From Site NH-35 
27.  Water Requirement 4.46 KLD 
28.  Name of The QCI Accredited 

Consultant With QCI No. And Period Of 
Validity 

GEOGREEN ENVIRO HOUSE PVT LTD 
NABET/EIA/2124/RA0215 
Valid till 24 Feb, 2024 

29.  Any Litigation Pending Against The 
Project Or Land In Any Court. 

No 

30.  Details Of   500m   Cluster   Map   & 
Certificate Verified By Mining Officer 

1627/Khanij/2023-2024 Dated- 20/09/2023 

31.  Details Of LOI 2073/Khanij/2020-2021 Dated 24/12/2020 
32.  Details Of Lease Area In Approved Gata no. -21 
3. The mining would be restricted to unsaturated zone only above the phreatic water table and will 

not intersect the ground water table at any point of time. 
4. This project does not attract any of the general conditions applicable on mining projects 

specified in EIA Notification 14/09/2006.  
5. The mining operation will not be carried out in safety zone of any bridge or embankment or in 

eco-fragile zone such as habitat of any wild fauna. 
6. There is no litigation pending in any court regarding this project.  
7. The project proposal falls under category–1(a) of EIA Notification, 2006 (as amended). 

 
Based on the recommendations of the State Level Expert Appraisal Committee Meeting (SEAC) 

held on 31-10-2023 the State Level Environment Impact Assessment Authority (SEIAA) in its Meeting 
held 30-11-2023 and decided to grant the Environmental Clearance to the title project for collection 
of 15,000 Cu.m per year  for lease area of 05 ha subject to effective implementation of the following 
General Conditions and specific conditions:- 
 
General condition: 

1. This environmental clearance is subject to allotment of mining lease in favour of project 
proponent by District Administration/Mining Department.  

2. Forest clearance shall be taken by the proponent as necessary under law.  
3. Any change in mining area, khasra numbers, entailing capacity addition with change in process 

and or mining technology, modernization and scope of working shall again require prior 
Environmental Clearance as per the provisions of EIA Notification, 2006 (as amended). 

4. Precise mining area will be jointly demarcated at site by project proponent and officials of 
Mining/Revenue department prior to starting of mining operations. Such site plan, duly verified 
by competent authority along-with copy of the Environmental Clearance letter will be 
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displayed on a hoarding/board at the site. A copy of site plan will also be submitted to SEIAA 
within a period of 02 months.  

5. Mining and loading shall be done only within day hours’ time.  
6. No mining shall be carried out in the safety zone of any bridge and/or embankment.  
7. It shall be ensured that standards related to ambient air quality/effluent as prescribed by the 

Ministry of Environment & Forests are strictly complied with. Water sprinklers and other dust 
control majors should be applied to take-care of dust generated during mining operation. 
Sprinkling of water on haul roads to control dust will be ensured by the project proponent. 

8. All necessary statutory clearances shall be obtained before start of mining operations. If this 
condition is violated, the clearance shall be automatically deemed to have been cancelled. 

9. Parking of vehicles should not be made on public places.   
10. No tree-felling will be done in the leased area, except only with the permission of Forest 

Department. 
11. No wildlife habitat will be infringed. 
12. It shall be ensured that excavation of minor mineral does not disturb or change the underlying 

soil characteristics of the river bed /basin, where mining is carried out. 
13. It shall be ensured that mining operation of Sand/Moram will not in any way disturb the, 

velocity and flow pattern of the river water significantly.  
14. It shall be ensured that there is no fauna dependant on the river bed or areas close to mining 

for its nesting. A report on the same, vetted by the competent authority shall be submitted to 
the RO, PCB and SEIAA within 02 months. 

15. Primary survey of flora and fauna shall be carried out and data shall be submitted to the RO, 
PCB and SEIAA within six months. 

16. Hydro-geological study shall be carried out by a reputed organization/institute within six 
months and establish that mining in the said area will not adversely affect the ground water 
regime. The report shall be submitted to the RO, PCB and SEIAA within six months. In case 
adverse impact is observed /anticipated, mining shall not be carried out. 

17. Adequate protection against dust and other environmental pollution due to mining shall be 
made so that the habitations (if any) close by the lease area are not adversely affected. The 
status of implementation of measures taken shall be reported to the RO, UPPCB and SEIAA and 
this activity should be completed before the start of sand mining. 

18. Need-based assessment for the nearby villages shall be conducted to study economic 
measures which can help in improving the quality of life of economically weaker section of 
society. Income generating projects/tools such as development of fodder farm, fruit bearing 
orchards, vocational training etc. can form a part of such program me. The project proponent 
shall provide separate budget for community development activities and income generating 
programmes.  

19. Green cover development shall be carried out following CPCB guidelines including selection of 
plant species and in consultation with the local DFO/Horticulture Officer. 

20. Separate stock piles shall be maintained for excavated top soil, if any, and the top soil should 
be utilized for green cover/tree plantation. 

21. Dispensary facilities for first-aid shall be provided at site. 
22. An Environmental Audit should be annually carried out during the operational phase and 

submitted to the SEIAA.  
23. The District Mining Officer should quarterly monitor compliance of the stipulated conditions. 

The project proponent will extend full cooperation to the District Mining Officer by furnishing 
the requisite data/information/monitoring reports. In case of any violations of stipulated 
conditions the District Mining Officer will report to SEIAA. 

24. The project proponent shall submit six monthly reports on the status of compliance of the 
stipulated environmental clearance conditions including results of monitored data (both in 
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hard & soft copies) to the SEIAA, the District Officer and the respective Regional Office of the 
State Pollution Control Board by 1st June and 1st December every year.  

25. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila 
Parisad/ Municipal Corporation and Urban Local Body.  

26. Transportation of materials shall be done by covering the trucks / tractors with tarpaulin or 
other suitable mechanism to avoid fugitive emissions and spillage of mineral/dust.  

27. Waste water, from temporary habitation campus be properly collected & treated before 
discharging into water bodies the treated effluent should conform to the standards prescribed 
by MoEF/CPCB.  

28. Measures shall be taken for control of noise level to the limits prescribed by C.P.C.B. 
29. Special Measures shall be adopted to protect the nearby settlements from the impacts of 

mining activities. Maintenance of Village roads through which transportation of minor minerals 
is to be undertaken, shall be carried-out by the project proponent regularly at his own 
expenses. 

30. Measure for prevention & control of soil erosion and management of silt shall be undertaken. 
Protection of dumps against erosion, if any, shall be carried-out with geo textile matting or 
other suitable material. 

31. Under corporate social responsibility a sum of 5% of the total project cost or total income 
whichever is higher is to be earmarked for total lease period. Its budget is to be separately 
maintained. CER component shall be prepared based on need of local habitant. Income 
generating measures which can help in upliftment of poor section of society, consistent with 
the traditional skills of the people shall be identified. The programme can include activities 
such as development of fodder farm, fruit bearing orchards, free distribution of smokeless 
Chula etc.  

32. Possibility for adopting nearest three villages shall be explored and details of civic amenities 
such as roads, drinking water etc proposed to be provided at the project proponent’s expenses 
shall be submitted within 02 months from the date of issuance of Environment Clearance.  

33. The funds earmarked for environmental protection measures should be kept in separate 
account and should not be diverted for other purpose. Year wise expenditure should be 
reported to the Integrated Regional Office, MoEF&CC, GoI, Lucknow, SEIAA, U.P and UPPCB. 

34. Action plan with respect to suggestion/improvement and recommendations made and agreed 
during Public Hearing shall be submitted to the District mines Officer, concern Regional Officer 
of UPPCB and SEIAA within 02 months. 

35. Environmental clearance is subject to obtaining clearance under the Wildlife (Protection) Act, 
1972 from the competent authority, if applicable to this project. 

36. The proponent shall observe every 15 day for nesting of any turtle in the area. Based on the 
observations so made, if turtle nesting is observed, necessary safeguard measures shall be 
taken in consultation with the State Wildlife Department. For the purpose, awareness shall be 
created amongst the workers about the nesting sites so that such sites, if any, are identified by 
the workers during operations of the mine for taking required safeguard measures. In this 
regards the safety notified zone should be left so that the habitat/nesting area is undisturbed.  

37. The project proponent shall undertake adequate safeguard measures during extraction of river 
bed material and ensure that due to this activity the hydro geological regime of the 
surrounding area shall not be affected.  

38. The project proponent shall obtain necessary prior permission of the competent Authorities for 
withdrawal of requisite quantity of water (surface water and groundwater), required for the 
project. 

39. Appropriate mitigative measures shall be taken to prevent pollution of the river in consultation 
with the State Pollution Control Board. It shall be ensured that there is no leakage of oil and 
grease in the river from the vehicles used for transportation. 
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40. Vehicular emissions shall be kept under control and regularly monitored. The vehicles carrying 
the mineral shall not be overloaded. 

41.  Provision shall be made for the housing of construction labour within the site with all 
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe 
drinking water, medical health care, crèche etc. (MoEF circular Dated : 22-09-2008 regarding 
stipulation of condition to improve the living conditions of construction labour at site). 

42. Personnel working in dusty areas should wear protective respiratory devices and they should 
also be provided with adequate training and information on safety and health aspects. 
Occupational health surveillance program of the workers should be undertaken periodically to 
observe any contractions due to exposure to dust and take corrective measures, if needed. 

43. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat, Zila 
Parishad/ Municipal Corporation, Urban Local Body and the Local NGO, if any, from whom 
suggestions/ representations, if any, were received while processing the proposal. The 
clearance letter shall also be put on the website of the Company by the proponent. 

44. The environmental statement for each financial year ending 31st March in Form-V as is 
mandated to be submitted by the project proponent to the concerned State Pollution Control 
Board as prescribed under the Environment (Protection) Rules, 1986, as amended 
subsequently, shall also be put on the website of the company along with the status of 
compliance of environmental clearance conditions and shall also be sent to the Integrated 
Regional Office, MoEF&CC, GoI, Lucknow by e-mail. 

45. The green cover development/tree plantation is to be done in an area equivalent to 20% of the 
total leased area either on river bank or along road side (Avenue Plantation). 

46. Debris from the river bed will be collected and stored at secured place and may be utilized for 
strengthen the embankment. 

47. Safety measures to be taken for the safety of the people working at the mine lease area should 
be given, which would also include measure for treatment of bite of poisonous reptile/insect 
like snake.  

48. Periodical and Annual medical checkup of workers as per Mines Act and they should be 
covered under ESI as per rule. 

 
 
Specific Conditions:  
1. If in future during the progressive mining this lease area becomes part of cluster i.e. area equal 

to or more than 5 ha., limited to B-1 category, then additional conditions based on the EIA 
conducted by the concerned lease holders shall be imposed and joint EMP shall be implemented. 
The lease holder shall mandatorily follow all the imposed conditions otherwise it will amount to 
violation of E.C. conditions. If the certificate related to cluster provided by the competent 
authority is found false or incorrect then punitive actions as per the law shall be initiated against 
the authority issuing the cluster certificate. 

2. District Mining Officer shall ensure that if mineable quantity mentioned in LOI is amended as per 
replenishment study report the project proponent shall seek amended/fresh EC.  

3. A certificate from Forest  Department  shall be obtained that no forest land is involved in mining 
or as a route and if forest land is involved the project proponent shall obtain forest clearance and 
permission of Central and State Government as per the provisions of Van Sanrakshan evam 
Samvardhan Adhiniyam,2023 and submit before the start of work. 

4. The mining lease holders shall ensure to comply with mine reclamation plan as submitted  
5. If the proposed project is situated in notified area of ground water extraction, where creation of 

new wells for ground water extraction is not allowed, requirement of fresh water shall be met 
from alternate water sources other than ground water or legally valid source and permission 
from the competent authority shall be obtained to use it.  
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6. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or district plantation committee, for planting at least 5,000 plants, either on 
government land or community land, within a periphery of 5 km from the boundary of the lease 
area along with provision for maintenance for 5 years. Survival of plants should not be less than 
the survival rate notified by Uttar Pradesh Forest Department otherwise it will be treated as 
violation of EC condition.   

7. The project proponent shall ensure that water bodies do not get polluted due to mining activity 
and in consultation with District Environment Authority or an Authority nominated by concerned 
DM, project proponent will prepare a conservation and management plan for rejuvenation and 
management of all water bodies within periphery of 5 km. Funds for the same will be kept in a 
separate bank account and six monthly compliance status will be presented by project 
proponent before the nominated authority in the District. 

8. Department of Geology and Mines, Government of Uttar Pradesh and / or concerned district 
administration, before releasing the security deposit to Project Proponent will ensure that 
Project Proponent has fully complied with the EC conditions. Non-compliance, if any, should be 
reported to UPSPCB for appropriate legal action and recovery of compensation. 

9. Any application for transfer of this EC, during its validity period unless it is cancelled by a 
competent authority, has to be necessarily accompanied with status of compliance of EC 
conditions duly certified by IRO, MoEFCC, GoI, Lucknow. 

10. Number of mining projects are coming up in district. Department of Geology & Mines, GoUP to 
carry out regional EIA-EMP report including carrying capacity of environmental components to 
assess the capacity to further bear the pollution load for such areas within a period of 1 year and 
submit the same to SEIAA, UP for evaluation.  

11.  Department of Geology & Mines, GoUP in consultation with UPSPCB will establish required 
number of CAAQMS in district within a period of one year and submit geo-referenced map of 
these stations along with data. Details of existing CAAQMS, if any, be submitted within a period 
of three months.  

12. Large number of mining projects are ongoing as well as new mining leases are coming up in the 
district. A reference be sent to DGM and MS, SPCB for preparing mitigation plan for controlling 
air pollution in the district especially in mining areas.  

13. If the air quality deteriorates due to mining, then District Administration & Directorate of Mining 
should ensure that mining be stopped immediately. Adequate measures be taken for restoring 
air quality and mining should commence only when air quality attains the prescribed standards.  

14. The quantity mentioned in LoI or quantity mentioned in replenishment study, whichever is less, 
would be maximum quantity which project proponent may extract. It will be ensured by District 
Administration and Geology and Mining Department. Directorate of Geology and Mining will 
ensure conduct of replenishment study from reputed institution for subsequent years in 
compliance of Hon’ble NGT orders.  

15. NOC from Irrigation Department/ Concerning Authority regarding river bed mining to be 
obtained before start of mining activity.  

16. Project Proponent should submit action plan for carrying out plantation at least @1,000 plants / 
ha of lease area. In this case, PP should prepare a plan, duly approved either by Forest 
Department or District plantation committee, for planting at least (as per the project) plants, 
either on government land or community land, within a periphery of 5 km from the boundary of 
the lease area along with provisions for maintenance for 5 years. Survival of plants should not be 
less than the survival rate notified by Uttar Pradesh Forest Department otherwise it will be 
treated as violation of EC condition.   

17. The project proponent shall install solar light in their site office. 
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18. During the submission of 6 monthly compliance reports, the project proponent should make sure 
that the periodically taken site photographs should also be annexed along with the compliance 
report. 

19. Preference should be given to indigenous local species as per the consultation of the local district 
Forest Officer. 

20. Link Road from the quarry site to the main road shall be constructed as an all-weather road with 
blacktopping and maintained by the project proponent.  

21. Vehicular emissions should be kept under control and regularly monitored. Suitable measures 
shall be taken for proper maintenance of vehicles used in a quarry operation and transportation.  

22. The project proponent should explore the possibilities of rainwater harvesting. 
23. Agreement/ Consent between project proponent and competent authority/ landowner for 

haulage road from lease site to link road. 
24. Latest technology (water sprinklers/ tankers) to be adopted for mitigating dust at source points 

in lease area and haulage road during operational activity/vehicular movement.  
25. As per the proposed plan, plantation with area specific plant species, number of plants to be 

planted and report of green belt development to be submitted to the concerning department 
26. Water requirement details along with source of water and the permission/ agreement with the 

concerning authority/ water supplying agencies to be submitted. 
27. Submit the Hydrological study report of lease area that the quantity given in LoI will be mined 

without affecting the geo-hydrology of the River. 
28. The Environmental clearance will be co-terminus with the mining lease period/mining plan 

whichever is earlier.  
29. At the time of operation, project proponent will comply with all the guidelines issued by 

Government of India/State Govt./District Administration related to Covid-19.  
30. Environment management in according to environmental status and impact of the project.  
31. During the school opening and closing time transportation of minerals will be restricted. 
32. Selection of plants for green belt should be on the basis of pollution removal index. Project 

proponent should ensure survival of tree saplings. Mortality should be replaced from time to 
time.  

33. No mining activity should be carried out in-stream channel as per SSMMG, 2016.  
34. Pakkamotorable haul road to be maintained by the project proponent.  
35. A separate Environmental Management Cell with suitable qualified personnel shall be set-up 

under the control of a Senior Executive, who will report directly to the Head of the Organization. 
36. Permission from the competent authority regarding evacuation route should be taken.  
37. One month monitoring report of the area for air quality, water quality, Noise level. Besides flora 

& fauna should be examined twice a week and be submitted within 45 days for a record.  
38. Provision for cylinder to workers should be made for cooking.  
39. The capacity of trucks/tractor for loading purpose will be in tonnes as per Transport Department 

applicable norms and standard fixed by the Government.  
40. Approach road kaccha is to be made motarable and tree saplings to be planted on both sides of 

the road. Width of the haul road shall be more than 6 meter.  
41. Indigenous plants should be planted according to CPCB guidelines and in consultation with local 

Divisional Forest Officer.  
42. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated 

by a QCI-NABET accredited consultant, and the District Mines Officer.  
43. Provision for two toilets and hand pumps should be made at mining site.  
44. Drinking water for workers would be provided by tankers.  
45. Mining should be done by Bar scalping methods extraction (typically 0.3 -0.6 m or 1 - 2 ft) as per 

sustainable sand mining management guidelines 2016. 
46. A buffer/safe zone shall be maintained from the habitation as per mining guidelines. 
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47. Corporate Environmental Responsibility (CER) plan shall be prepared by the project proponent 
and the details of the various heads of expenditure to be submitted as per the guidelines 
provided in the recent CER notification No. 22-65/2017-IA.III dated 01/05/2018.  

48. Health/Insurance card, Medical claim, regular health check-up camps, facilities shall be provided 
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to 
the Directorate of Environment along with the compliance report.  

49. Measure for conservation of water through rainwater harvesting and cleaning and maintenance 
of natural surface water bodies of the nearby areas may be considered as one of the activity in 
CER.  

50. The excavated mining material should be carried and transported in such a way that no 
obstruction to the free flow of water takes place. Suitable measure should be taken and details 
to be provided to concern Department.  

51. Submit annual replenishment report certified by an authorized agency. In case the 
replenishment is lower than the approved rate of production, then the mining activity / 
production levels shall be decreased / stopped accordingly till the replenishment is completed. 

52. The project proponent shall ensure that if the project area falls within the eco-sensitive zone of 
National park/ Sanctuary prior permission of statuary committee of National board for wild life 
under the provision of Wildlife (Protection) Act, 1972 shall be obtained before commencement 
of work. 

53. If in future this lease area becomes part of cluster of equal to or more than 05 ha. then 
additional conditions based on the EIA shall be imposed. The lease holder shall mandatorily 
follow cluster conditions otherwise it will amount to violation of E.C. conditions. If the certificate 
related to cluster provided by the competent authority is found false or incorrect then punitive 
actions as per law shall be initiated against the authority issuing the cluster certificate.  

54. Project falling within 10 KM area of Wild Life Sanctuary is to obtain a clearance from National 
Board Wild Life (NBWL) even if the eco-sensitive zone is not earmarked.  

55. To avoid ponding effect and adverse environmental conditions for sand mining in area, 
progressive mining should be done as per sustainable sand mining management guidelines 2016.  

56. In case it has been found that the E.C. obtained by providing incorrect information, submitting 
that the distance between the two adjoining mines is greater than 500mt. and area is less than 
05 ha, but factually the distance is less than 500 mt and the mine is located in cluster of  area 
equal or more than 05 ha, the E.C issued will stand revoked.    

57. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated 
by a QCI-NABET accredited consultant, and the District Mines Officer which shall form the basis 
for midterm review of conditions of Environmental Clearance. 

58. The mining work will be open-cast and manual/semi mechanized (subject to orders). Heavy 
machine such as excavator, scooper etc. should not be employed for mining purpose. No 
drilling/blasting should be involved at any stage. 

59. It shall be ensured that there shall be no mining of any type within 03 m or 10% of the width 
which-ever is less, shall be left on both the banks of precise area to control and avoid erosion of 
river bank. The mining is confined to extraction of sand/moram from the river bank only.  

60. The project proponent shall undertake adequate safeguard measures during extraction of river 
bank material and ensure that due to this activity the hydro-geological regime of the surrounding 
area shall not be affected. 

61. The project proponent shall adhere to mining in conformity to plan submitted for the mine lease 
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine 
lease i.e. the distance from the bank of river to be left un-worked (Non mining area), distance 
from the bridges etc. It shall be ensured that no mining shall be carried out during the monsoon 
season. 

62. The project proponent shall ensure that wherever deployment of labour attracts the Mines Act, 
the provision thereof shall be strictly followed. 
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63. The project proponent will provide personal protective equipment (PPE) as required, also provid 
adequate training and information on safety and health aspects. Periodical medical examination 
of the workers engaged in the project shall be carried out and records maintained. For the 
purpose, schedule of health examination of the workers should be drawn and followed 
accordingly. 

64. The critical parameters such as PM10, PM2.5, SO2 and NOx in the ambient air within the impact 
zone shall be monitored periodically. Further, quality of discharged water if any shall also be 
monitored [(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].  

65. Effective safeguard measures, such as regular water sprinkling shall be carried out in critical 
areas prone to air pollution and having high levels of particulate matter such as loading and 
unloading point and all transfer points. Extensive water sprinkling shall be carried out on haul 
roads.  

66. It should be ensured that the Ambient Air Quality parameters conform to the norms prescribed 
by the Central Pollution Control Board in this regard.  

67. The extended mining scheme will be submitted by the proponent before expiry of present 
mining plan. 

68. Four ambient air quality-monitoring stations should be established in the core zone as well as in 
the buffer zone for monitoring PM10, PM2.5, SO2 and NOx. Location of the stations should be 
decided based on the meteorological data, topographical features and environmentally and 
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation 
with the State Pollution Control Board. 

69. Common road for transportation of mineral is to be maintained collectively. Total cost will be 
shared/worked out on the basis of lease area among users.  

70. Proponent will provide adequate sanitary facility in the form of mobile toilets to the labours 
engaged for the project work. 

71. Solid waste material viz., gutkha pouchs, plastic bags, glasses etc. to be generated during project 
activity will be separately storage in bins and managed as per Solid Waste Management rules.   

72. Natural/customary paths used by villagers should not be obstructed at any time by the activities 
proposed under the project.    

73. Digital processing of the entire lease area in the district using remote sensing technique should 
be done regularly once in three years for monitoring the change of river course by Directorate of 
Geology and Mining, Govt. of Uttar Pradesh. The record of such study to be maintained and 
report be submitted to Integrated Regional Office, MoEF&CC, GoI, Lucknow, SEIAA, U.P. and 
UPPCB.  

74. The project authorities shall advertise at least in two local newspapers widely circulated, one of 
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of 
the clearance letter informing that the project has been accorded environmental clearance and a 
copy of the clearance letter is available with the State Pollution Control Board and also at web 
site of the SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the 
Integrated Regional Office, MoEF&CC, GoI, Lucknow, CPCB, State PCB.  

75. The MoEF&CC/SEIAA or any other competent authority may alter/modify the above conditions 
or stipulate any further condition in the interest of environment protection. 

76. Concealing factual data or submission of false/fabricated data and failure to comply with any of 
the conditions mentioned above may result in withdrawal of this clearance and attract action 
under the provisions of Environment (Protection) Act, 1986. 

77. Any appeal against this environmental clearance shall lie with the National Green Tribunal, if 
preferred, within a period of 30 days as prescribed under Section 11 of the National Environment 
Appellate Authority Act, 1997.  

78. Waste water from potable use be collected and reused for sprinkling.  
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79. A width of not less than 50 meter or 10% width of river can be restricted for mining activities 
from river bank. A condition can be imposed that mining will be done from river activities from 
river bank.  

You shall also ensure that the proposed site is not a part of any no-development zone as 
required/prescribed/identified under law. In case of violation, this permission shall automatically 
deem to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed 
site, this clearance shall automatically deem to be cancelled. 

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a 
period of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010. 

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, 
the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their 
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of 
Law relating to the subject matter. 

The project proponent will have to submit approved plans and proposals incorporating the 
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. 
The SEIAA/MoEF reserves the right to revoke the environmental clearance, if conditions stipulated 
are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional 
environmental conditions or modify the existing ones, if necessary.  

This is to request you to take further necessary action in matter as per provisions of Gazette 
Notification No. S.O. 1533(E) dated 14/09/2006, as amended and send regular compliance reports to 
the authority as prescribed in the aforesaid notification. 
 
Copy, through email, for information and necessary action to –  

1. Additional Chief Secretary, Department of Environment, Forest and Climate Change, 
Government of Uttar Pradesh, Lucknow (email – psforest2015@gmail.com)  

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India, 
3rd Floor, Prithvi-Block,  Indira  Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 
(email – sudheer.ch@gov.in)  

3. Deputy Director General of Forests (C), Integ rated Regional Office, Ministry of Environment, 
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector “H”, Aliganj, Lucknow – 
226020 (email – rocz.lko-mef@nic.in) 

4. District Magistrate, Prayagraj.      
5. Member Secretary, Uttar Pradesh Pollution Control Board, TC-12V, Paryavaran Bhawan, 

Vibhuti Khand, Gomti Nagar, Lucknow-226010 (email – ms@uppcb.com) 
6. Copy to Web Master for uploading on PARIVESH Portal.  
7. Copy for Guard File.                                                                 

                 
 
               (Ajay Kumar Sharma) 
             Member Secretary, SEIAA 
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पया#वरण संघात िनधा#रण /ािधकरण के 2यौरे 4दए गए ह ैऔर सूचना /ौ=ोिगक? और सूचना /ौ=ोिगक? समAथत 

सवेाC का Dोत से गतंE तक खनन क? गई सामिHयI को Jेक करने मK समथ# होने मK उपयोग करने का वण#न 4कया 
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# अतः, अब, केQRीय सरकार पया#वरण सरंTण िनयम, 1986  के िनयम 5 के उपिनयम (3) के खंड (घ) के 

साथ प^ठत पया#वरण (संरTण) अिधिनयम, 1986  क? धारा 3 क? उपधारा (2) के खंड ( 
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(1) केQRीय सरकार aारा  पया#वरण (संरTण) अिधिनयम, 1986 क? धारा 3 क? उपधारा (3) के अधीन 

िजला lतरीय पया#वरण संघात िनधा#रण /ािधकरण (िजसे इसमK इसके पjात् डीईआईएए कहा गया ह)ै का गठ1#

4कया जाएगा जो चार सदlयI के िमलकर बनेगा िजसके अंतग#त अrयT और सदlय सिचव ह ै।#

##

#

(2) िजला मिजlJेट या िजला कलuटर डीईआईएए का अrयT होगा ।#

##

#

(3) राvय के संबंिधत िजला मुwयालय का उप /भागीय मिजlJेट या उप /भागीय अिधकारी डीईआईएए का 

सदlय सिचव होगा 2#

##

#

(4) डीईआईएए के अQय दो सदlय सबसे vयेz /भागीय वन अिधकारी और एक िवशषे| हIगे । िवशेष| को, 

यथािlथित, /भाग के /भागीय आयुd या मुwय वन प^ररTक  aारा नामिन}द~ 4कया जाएगा । पा�ता मानदडं को 

पूरा करन ेवाल ेिवशेष| क? पदाविध और अह#ताए ंइस अिधसूचना के प^रिश~ 7 मK दी गई ह ै।#

##

#

(5) डीईआईएए के ऐसे सदlय जो संबंिधत राvय सरकार या संघ राvय#Tे� /शासन के सेवारत अिधकारी ह ै

िसवाय िवशेष| सदlय के पदने सदlय हIगे ।#

##

#

(6) िजला lतरीय िवशेष| िनधा#रण सिमित िजस ेइसमK इसके पjात् डीईएसी कहा#गया ह ै�यारह सदlयI से 

िमलकर बनगेी िजसके अंतग#त एक अrयT और एक सदlय सिचव ह ै ।#

##

#

(7) संबंिधत राvय सरकार के िजले या संघ राvयTे� /शासन मK सबसे vयzे काय#पालक इंजीिनयर, �सचाई 

िवभाग डीईएसी का अrयT होगा ।#

##

#

(8) खनन और भूिव|ान िवभाग मK सहायक#िनदशेक या उप िनदशेक या िजले का भूिव|ानी डीईएसी का उस 

�म मK सदlय सिचव होगा ।#

##

#

#(9) राvय /दषूण िनयं�ण बोड# या सिमित का /ितिनिध, िजले मK सबस ेvयेz उप /भागीय अिधकारी (वन) 

सुदरू सवंेदन िवभाग या भूिव|ान िवभाग या राvय भूजल िवभाग का /ितिनिध, एक Eवसाियक lवाl�य िवशषे| 

या िच4क�सा अिधकारी को िजला मिजlJेट या िजला कलuटर aारा नामिन}द~ 4कया जाएगा, िजला प^रषद ्से 

इंजीिनयर और, यथािlथित, /भागीय आयुd या मुwय वन प^ररTक aारा नामिन}द~ 4कए जाने वाल े तीन 

िवशेष| सदlय डीईएसी# के अQय सदlय हIगे । पा�ता मानदडं को पूरा करने वाले िवशेष| क? पदाविध और 

अह#ताएं इस अिधसूचना के प^रिश~ 7 मK दी गई ह ै। #

##

#

(10) डीईएसी के ऐस ेसदlय जो सबंंिधत राvय सरकार या संघ राvयTे� /शासन के सवेारत अिधकारी ह ै

िसवाय िवशेष| सदlय के पदने सदlय हIगे ।#

##

#

(11) िजला मिजlJेट या िजला कलuटर 4कसी अिभकरण को 3456577#के सिचवालय के �प मK काय# करने 

के िलए अिधसूिचत करKगे और 345784#उनको कानूनी कृ�यI के िलए सभी िवbीय और लोिजlटक सहायता /दान 

,*- 4#2#

##

#

9:(;# 3456577# <*# 345784# 8=!>8=!# )*# !?"8@AB0C.# Dस अिधसूचना मK िविन}द~ /4�या का 

अनुसरण करKगे और शिdयI का /योग करKग े।#

##

#
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 !"#$ %&'()&$ सामूिहक उ)रदािय-व के िस0ातं पर काय4 करेगी और अ9य: ;-य ेक दशा म= एक मत पर 

प?चंने का ;यास करेगा और यBद सहमित नहC होती ह ैतो ब?मत का मत अिभभावी हो*+$, 

  

 $-$!

!!

!

"#$

"#$"#$

"#$$पैरा 4 म= उप पैरा (%%%

%%%%%%

%%%) के पKात् िनMिलिखत उप पैरा अंतःQथािपत Bकया जाएगा, अथा 4त् &

&&

&'

''

'!

!!

!

 

  

  %(

%(%(

%(#!

!!

!$)

))

)./)

))

)$;वग4 कU पांच हVेटेयर से कम या उसके बराबर लघ ुखिनज के खनन स ेसबंंिधत प[रयोजना\ के िलए 

%&'0'(($से पूव4 पया4वरणीय अनापि) अपेि:त होगी$,$%&'0'(($अपने िविनKय को इस अिधसूचना के िलए 

यथाग[ठत %&'()&$कU िसफा[रशa पर आधा[रत करेगी । 

  

 $-$

"*$

"*$"*$

"*$$पैरा 5 के Qथान पर िनMिलिखत पैरा रखा जाएगा, अथा4त् &

&&

&'

''

'!

!!

!

15. #$%&नग, #को&पग और िनधा2रण सिमितया ं 

5. #$%&नग, #को&पग और िनधा2रण सिमितया ं 5. #$%&नग, #को&पग और िनधा2रण सिमितया ं 

5. #$%&नग, #को&पग और िनधा2रण सिमितया ं 23$

केefीय सरकार म= वहC िवशषेh  िनधा4रण सिमितयां (ईएसी) राjय या संघ राjय Qतर पर एसईएसी और 

िजला Qतर पर %&'()&$;वग4 )

))

)4)

))

)5$)

))

).!)

))

)5$)

))

)./)

))

), ;वग4 कU प[रयोजना\ या काय4कलापa कU QkUlनग, Qकोlपग और 

िनधा4रण तथा kमशः पांच हVेटेयर से कम या उसके बराबर लघु खिनजa के खनन पmे कU )

))

)./)

))

)$ ;वग4 कU 

प[रयोजना\ कU  QkUlनग, Qकोlपग और िनधा4रण करेगी ।  ईएसी, एसईएसी और %&'()&$;-येक मास कम से 

कम  एक बार बैठक  कर=गी ।!

!!

!

(क) ईएसी कU संरचना प[रिशn 6 म= Bदए अनुसार होगी । राjय या संघ राjय Qतर पर एसईएसी का गठन 

केefीय सरकार pारा संबंिधत राjय सरकार या संघ राjय:ेq ;शासन के परामश4 से उसी ;कार Bकया जाएगा । 

िजला Qतर पर %&'()&$का गठन केefीय सरकार pारा पैरा 3क म= दी गई संरचना के अनसुार Bकया   जाएगा ।!

!!

!

(ख) केefीय सरकार सबंंिधत राjय सरकारa या संघ राjय:ेq ;शासनa कU पूव4 सहमित से ;शासिनक सुिवधा 

और लागत के कारणa से एक से अिधक राjय या संघ राjय:ेq के िलए एक एसईएसी का गठन कर सकेगी ।!

!!

!

(ग) ईएसी और एसईएसी का ;-येक तीन वष4 के पKात ्पुनग4ठन Bकया  जाएगा । !

!!

!

 6#$)7879:;$'()&5$()'()&$<=$%&'()&$ के ;ािधकृत सदQय उस प[रयोजना या$काय4कलाप से सबंंिधत 

Qथल का िजसके िलए QkUlनग या Qकोlपग या िनधा4रण के ;योजनa के िलए पया4वरणीय िनकासी कU ईtसा कU गई 

ह ै। प[रयोजना ;Qतावक जो िनरी:ण के िलए आवuयक सुिवधाएं उपलvध कराएगा, को कम स ेकम सात Bदन  कU 

पूव4 सूचना दकेर िनरी:ण कर सक=गे ।  !

!!

!

 >#$'()&5$()'()&$<=$%&'()&$सामूिहक उ)रदािय-व के िस0ातं पर काय4   कर=गे । अ9य: ;-य ेक दशा 

म= एक मत पर प?चंने का ;यास करेगा और यBद सहमित नहC होती ह ैतो ब?मत का मत अिभभावी होगा ।!

!!

! 

  

 !

!!

!-$

"+$

"+$"+$

"+$$पैरा 6 के Qथान पर िनMिलिखत पैरा रखा जाएगा, अथा4त्!

!!

!&

&&

&'

''

'!

!!

!

1",$

",$",$

",$$$पूव4 पया4वरणीय अनापि) (ईसी) के िलए आवेदन &

&&

&'

''

'$!

!!

!

कोई संिनमा4ण काय4कलाप करने या भूिम को तैयार करने या प[रयोजना  ;Qतावक pारा Qथल पर खनन 

करने से पवू4 सभी मामलa म= पूव4 पया4वरणीय अनापि) कU ईtसा करने वाला आवेदन प[रयोजना ;Qतावक pारा 

प[रयोजना के िलए ;Qतािवत Qथल (Qथलa) कU पहचान या काय4कलापa िजनस ेआवेदन संबंिधत ह ैकU पहचान 

करने के पKात्  इसके साथ उपाब0 ;wप 1 और अनुपूरक ;wप 1क, यBद लागू हa, जैसा प[रिशn 2 म= Bदया गया 

ह,ै म= Bकया जाएगा और ;वग4 )

))

)./)

))

)$ प[रयोजना\ के अधीन पांच हVेटेयर तक लघु खिनजa के खनन के िलए 

;wप1ड म= Bकया जाएगा ।  प[रयोजना ;Qतावक आवदेन के साथ पूव4 सा9यता प[रयोजना [रपोट4 कU एक ;ित 

;wप 1, ;wप 1क और ;wप1ड के साथ ;Qतुत करेगा -!

-!-!

-!और संिनमा4ण प[रयोजना\ या काय4कलापa कU दशा\ 

(अनुसूची कU मद 8) अवधारणा योजना कU एक ;ित पूव4 सा9यता [रपोट4 के Qथान पर ;Qतुत कU जाएगी । !-

 !- !-

 !-$$!

!!

!

 ?#$ पैरा 7 म=,3!

!!

!

$  %

%%

%#$@A$AB=+$ %

%%

%) म= शीष4  .

 . .

 .$;kम (1)3QkUlनग!

!!

! &! !

&! !&! !

&! !, िव}मान उप पैरा को उप पैरा  

  

  4# 

  

 $के wप म= पुनः 

अ:रांBकत Bकया जाएगा$और इस ;कार अ:रांBकत उप पैरा के पKात् िनMिलिखत उप पैरा अ ंतःQथािपत Bकया 

जाएगा, अथा4त् &

&&

&'

''

'!

!!

!
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 (ख) प%रिश) 9 म, यथािविन2द) मामल5 को पूव9 पया9वरणीय अनापि= से छूट Bदान कC जाएगी । 

  

  !

!!

!"

""

"

 #$$%

#$$%#$$%

#$$% !" "#$% &#$$%

#$$%#$$%

#$$%  के पHात् िनKिलिखत उप पैरा अंतःPथािपत Qकया जाएगा, अथा9त्  &

&&

&'

''

'"

""

"

 '& ()))*"

""

"बालू  खनन या नदी तट खनन और अ/य लघ ुखिनज4 के खनन के िलए िजला सव:;ण =रपोट@ तयैार 

बालू  खनन या नदी तट खनन और अ/य लघ ुखिनज4 के खनन के िलए िजला सव:;ण =रपोट@ तयैार बालू  खनन या नदी तट खनन और अ/य लघ ुखिनज4 के खनन के िलए िजला सव:;ण =रपोट@ तयैार 

बालू  खनन या नदी तट खनन और अ/य लघ ुखिनज4 के खनन के िलए िजला सव:;ण =रपोट@ तयैार 

()*+

()*+()*+

()*+ + 

(,*""

""""

"" खनन या नदी तट खनन और अTय लघु खिनज5 के खनन के िलए िजला सवWXण %रपोट9 तैयार करन ेकC 

िविहत BQZया प%रिश) 10 म, -. /0 1# 2"

""

"

(ख) लघु खिनज5 के खनन िजसके अंतग9त समूह अविPथित भी ह,ै के िलए पया9वरणीय अनापि= कC िविहत 

BQZया प%रिश) 11 म, दी गई ह ै।'"

""

"3 

#,%"

#,%"#,%"

#,%"पैरा 8 म,,4"

""

"

()*"

""

"'056. 7%"

""

"56056. 

  

  अXर5 और श`द के Pथान पर '056. 7%"

""

"56056. 7% 8.056. 

  

  श`द और अXर 

$9: ;%5</: 3 

#

##

#))%"

%"%"

%"  

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशषेb मूcयांकन सिमित 

  

  श`द जहां4;1%< =: >?: 1#@ ,:  

Pथान पर  

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित या िजला Pतरीय "

""

" िवशेषb 

मूcयांकन सिमित 

  

  श`द रखे जाएगंे 3 

#-%

#-%#-%

#-% "#$% 9 म,, उप पैरा ($

$$

$*"

""

"म,, 4"

""

"

"

""

""

""

" "

""

" 

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित  

  

  श`द जहां4;1%< =: >?: 1#@ ,:  

Pथान पर  

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित या िजला Pतरीय "

""

" िवशेषb 

मूcयांकन सिमित 

  

  श`द रखे जाएं/: 3 

#.%"

#.%"#.%"

#.%"पैरा 10 म,, उप पैरा ($$$

$$$$$$

$$$) के पHात् िनKिलिखत उप पैरा अंतःPथािपत Qकया जाएगा, अथा 9त् &

&&

&'

''

'"

""

"

 #$/%"

 #$/%" #$/%"

 #$/%"बालू  खनन या नदी तट खनन और मानीटरी कC िविहत BQZया प%रिश) 12 म, दी गई ह ै।"

""

" 

  

 3 

#0%"

#0%"#0%"

#0%""

""

"पैरा 11 म,,4"

""

"

 

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित  

  

  श`द जहां4जहां वे आते ह,ै के Pथान 

"$  

  

 िवशेषb मूcयांकन सिमित या राdय Pतरीय िवशेषb मूcयांकन सिमित या िजला Pतरीय "

""

"िवशेषb मूcयाकंन 

6ABA? 

  

  श`द रखे जाएगंे 3 

#1%"

#1%"#1%"

#1%"अनसुूची म,,4"

""

"

($

$$

$*"

""

"मद 1(क) और उससे सबंंिधत Bिवि)य5 के Pथान पर िनKिलिखत मद और Bिवि)यां रखी जाएगी, "

""

"

अथा9त् &

&&

&'

''

'"

""

"

(C* (D* (E* (F* (G* 

HC(,* ()* खिनज5 

,% 9II 

 

 

 

 

 

 गैर कोयला खनन पjे 

के संबंध म, JGK 9II 

पjा Xेk 

कोयला खनन पjे के 

सबंंध म, LCGK  9II 

पjा Xेk 

खनन Xेk तक िवचार 

Qकए िबना  अज़बPेटो 

गैर कोयला खनन पjे के 

सबंंध म, MGK 9II "jा 

Xेk  

कोयला खनन पjे के 

सबंंध म, NCGK 9II 

पjा Xेk  

 

िसवाय िनKिलिखत के साधारण 

शतm लागू ह5गी+ 

 

()* Bवग9 O9DP लघु खिनज5 के खनन 

(25 हoेटेयर खनन पjा Xेk तक*  

के िलए प%रयोजना या काय9कलाप 3 

())* अंतरराdयीय सीमा के लेख, नदी 
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(ठ) प%रिश) 6 के प-ात् िन2िलिखत प%रिश) अंतः8थािपत :कए जाएंगे, अथा?त्  

  

 !

!!

!"

""

"

!प!रिश% 7

प!रिश% 7प!रिश% 7

प!रिश% 7! 

(परैा 3क दखे0)

(परैा 3क दखे0)(परैा 3क दखे0)

(परैा 3क दखे0) 

डीईआईएए और डीईएसी म0 िवशषे<= क> अहAताए ंऔर िनबधंन

डीईआईएए और डीईएसी म0 िवशषे<= क> अहAताए ंऔर िनबधंनडीईआईएए और डीईएसी म0 िवशषे<= क> अहAताए ंऔर िनबधंन

डीईआईएए और डीईएसी म0 िवशषे<= क> अहAताए ंऔर िनबधंन 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

"##$ िप@छल 

पाइप लाईनD 

"%&'() 

*(+,)-. /0 

अEय   अय8क ) 

जो राHीय 

उKानL या 

अMयारNयL या 

%&0( 0123 

पा%रि8थितकO 

सवंेदी SेTL स े

+45061 78 9 

%) :,,  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

सभी प%रयोजनाए ं। 

6. :नन प%रयोजनाएं । 

!टHपण 

!टHपण !टHपण 

!टHपण  

  

 "

""

"

";$ खिनज के पूवXSण को छूट दी 

+< 78 9 ==>  

"?$ लघु खिनजL िजसके अंतग?त 

समूह अवि8थित ह,ै के खनन के िलए 

पया?वरणीय अनापि` कO िविहत 

a:bया प%रिश) 11 मD दी गई 

78 9 @> 

"A$ ऐसे खनन पeे िजEहLने 

पया?वरण िनकासी, पया?वरण BCD)6 

िनधा?रण अिधसचूना, 1994 और 

पया?वरण संघात िनधा?रण 

E*FBGH,)3 ?IIJ %K  EF1, 

अिभaाk कO ह,ै के िलए नई 

पया?वरणीय अनापि` नवीकरण के 

दौरान aाk करने कO अपेSा नहm 

होगी परंतु यह :क प%रयोजना के 

पास िविधमाEय और िवKमान 

पया?वरणीय अनापि` हो ।   
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 !

 ! !

 ! अह"ता

अह"ताअह"ता

अह"ता  ! "

""

" ि" के पास"

""

""# $% "# &#

##

#'"

""

"सबंंिधत िवषय म1 पांच वष3 का औपचा5रक िव7िव8ालय :िश<ण होना 

चािहए िजसकC प5रणीित एम.ए. या एम.एस.सी. िडGी के Hप म 1 हI या (##

####

##' ()*+,-./+$

$$

$:ौ8ोिगकC$

$$

$अिभOयास 

िवषय कC दशा म1 उस <ेR म1 िविहत  वहा5रक :िश<ण के साथ चार वष3 का औपचा5रक :िश<ण पाTUम 

िजसकC प5रणीित बी.टेक.$

$$

$0+121$

$$

$0+13क3 . िडGी के Hप म1  या (###

######

###)  अOय  वसाियक िडGी (अथा3त् एम.बी.ए. 

आZद) िजसम1 कुल पांच वष3 का औपचा5रक िव7िव8ालय :िश<ण और िविहत  वहा5रक :िश<ण अंतव3िलत हI 

.4 &#%

#%#%

#%) िविहत िश<ुता$

$$

$आ\टकल िशप और संबंिधत  वसाियक सगंमI ]ारा सचंािलत परी<ा उ^ीण3 (अथा3त ्

चाट3ड3 एकाउंट1सी) या (%

%%

%) िव7िव8ालय िडGी के प_ात् िव7िव8ालय या सवेा अकादमी (अथा3त् एम.बी.ए.$

$$

$ 

एम.पी.ए.) आZद के प_ात ्दो वष3 का औपचा5रक :िश<ण ।  िaक  वसािययI का चयन करत ेसमय उनके ]ारा 

अपने संबंिधत <ेRI म1 अbजत अनुभव का cयान रखा जाएगा । "

""

"

2. िवशेष- 

2. िवशेष- 2. िवशेष- 

2. िवशेष- !"

""

"पूवf" पाRता मानदडं को पूरा करने वाला  वसायी िजसके पास संबंिधत <ेR म1 कम से कम दस वष3 

का अनुभव हो या कम स ेकम पांच वष3 के सुसगंत अनभुव के साथ सबंंिधत <ेR म1 उgत िडGी (अथा3त् 5+16718+1'9"

""

"

&!"'()

&!"'()&!"'()

&!"'() !"

""

"स^र वष3 से कम । तथािप Zकसी Zदए गए <ेR म1 िवशेषhI कC अनुपलiधता या कमी कC दशा म1 

अिधकतम आयु को पचह^र वष3 तक अनुhात Zकया जा सकेगा । "

""

"

4. /0े

4. /0े4. /0े

4. /0े !"

""

" खनन, भूिवhान, जल िवhान, सुदरू सवंेदन पया3वरण kािलटी, पया3वरण संघात िनधा3रण :ZUया, 

जोिखम िनधा3रण, जीव िवhान, समुm िवhान, वािणकC और वOय जीवन, पया3वरण अथ3शाn, जैव िविभgता और 

नदी पा5रिpथितकC ।"

""

"

*!"+,-./0

*!"+,-./0*!"+,-./0

*!"+,-./0 !  िवशेषh सदpयI कC अिधकतम पदाविध दो पदाविधयI म1 तीन वष3   होगी ।"

""

"

1!

1!1!

1!  िवशषेh सदpय को उसकC पदाविध कC समािq से पवू3 िबना कारण और उिचत जाचं के नहr हटाया जाएगा ।"

""

"

प2रिश4 8

प2रिश4 8प2रिश4 8

प2रिश4 8 

(परैा 6 दखे;)

(परैा 6 दखे;)(परैा 6 दखे;)

(परैा 6 दखे;) 

=>प 1ड

=>प 1ड=>प 1ड

=>प 1ड 

पाचं हCेटेयर स ेकम और उसके बराबर =वग" 

पाचं हCेटेयर स ेकम और उसके बराबर =वग" पाचं हCेटेयर स ेकम और उसके बराबर =वग" 

पाचं हCेटेयर स ेकम और उसके बराबर =वग" :23

2323

23:"

""

"के अधीन लघ ुखिनजT के खनन के िलए आवदेन

के अधीन लघ ुखिनजT के खनन के िलए आवदेनके अधीन लघ ुखिनजT के खनन के िलए आवदेन

के अधीन लघ ुखिनजT के खनन के िलए आवदेन 

456

456456

456 "

""

" #;< $;7-4"

""

"

&=' खनन पsा pथल का नाम ! 

&==' अविpथित>pथल (जीपीएस समOवयक)! 

&===' खनन पsे का आकार (हtेटेयर'!  

&=?' खनन पsे कC <मता  &@+5+6'! 

&?' खनन पsे कC कालाविध ! 

&?=' प5रयोजना कC अनुमािनत लागत! 

&?==' संपक3  सूचना! 

पया"वरण सवंदेनशीलता

पया"वरण सवंदेनशीलतापया"वरण सवंदेनशीलता

पया"वरण सवंदेनशीलता 

Uम सं."

""

" <ेR"

""

" Zकलोमीटर म1  

A;/+"

""

"$"

$"$"

$"iयौरे"

""

"

B1 

िनकटतम  रेल या सबंिंधत नदी, उप नदी, नाले आZद के ऊपर पुल स ेप5रयोजना 

कC दरूी  "

""

"

"

""

"

95827



¹Hkkx IIµ[k.M 3 (ii)º Hkkjr dk jkti=k % vlk/kj.k 7 

 

 !"

अवसंरचना )सुिवधा से दरूी 

  

 

#$%&$"%'() 

  

 

रा1ीय राजमाग6 

  

 

रा7य राजमाग6 

  

 

)मुख िजला सड़क 

  

 

कोई अ>य सड़क 

  

 

वै@तु पारेषण लाईन खंभा या टावर 

  

 

)*#"+'",-."/'01"+'"2%'3+"+'"45%"+'"6'%'/ 

  

 

पेयजल पंप हाउस के िलए अ>तJ6हण  

  

 

Kसचाई नहर पंपL के िलए अ>तJ6हण 

  

 

 

  

 

7!"

अंतररा1ीय अिभसमयL, रा1ीय या Nथानीय िवधान के अधीन अपनी 

पारिNथितकP, भूदRृय, साNंकृितक या अ>य संबंिधत मूTय के िलए संरिUत UेV"

"

8!"

ऐसे UेV जो पाXरिNथितकP कारणL से महYवपूण6 या संवेदनशील ह[ आ]6भूिम, 

जलमाग6 या"अ>य जल िनकाय, तटीय UेV, जीव मंडल, पव6त, वन "

"

9!"

)ाणी या वनNपित )जाितयL के उनके )जनन, घLसलL, चराई, आराम के िलए 

स`दयL मa, )वास के िलए इNतेमाल cकए जाने वाल े संरिUत, महYवपूण6 या 

सवंेदनशील UेV "

"

:!"

अंतदdशीय, तटीय, समु]ी या"भूगभeय जल"

"

;!"

रा7य, रा1ीय सीमाएं"

"

<!"

पिfलक gारा मनोरंजन या अ>य पय6टन, धाhमक NथलL तक पiचं के िलए उपयोग 

cकए जाने वाल ेमाग6 या सुिवधाएं"

"

=!"

रUा संNथापन"

"

>?!"

गहन जनसंjया या िनhमत UेV, िनकटतम  मानव पया6वास से दरूी "

"

>>!"

"@')&" A)hमत सवंेदनशील भूBउपयोग के अिधभोग मa UेV (अNपताल, Nकूल, 

पूजाNथल, सामुदाियक सुिवधाए)ं"

"

> !"

ऐसे UेV िजनमa महYवपूण6 उm nािलटी या दलु6भ oोत िव@मान ह ै(भूजल pोत, 

CDBpोत, वािनकP, कृAE, मछली उ@ोग, पय6टन, खिनज)"

"

>7!"

ऐसे UेV"िजनमa पहले से ही )दषूण या पया6वरण नुकसान iआ ह ै(ऐसे UेV जहां 

िव@मान िविध पया6वरणीय मानकL से परे काय6 cकया गया ह)ै"

"

>8!"

"ऐसे UेV जो )ाकृितक संकटL के )ित अित संवेदनशील ह["िजसस ेपXरयोजना gारा 

पया6वरणीय समNयाएं उपिNथत हो सकती ह[" (भूकंप, अवतलन, भNूखलन, 

अवUयन, बाढ़ या अYयिधक या )ितकूल जलवायु पXरवत6न)"

"

>9!"
sया )Nतािवत खनन Nथल के िलए भूजल Xरचाज6 के िलए िवदरF"G#'#".$ "H'I"

अविNथत ह"ै

"

>:!"

sया )Nताव मa िनtिलिखत िविनयमL या अिधिनयमL के अधीन अन ुमोदन या 

िनकासी अंतव6िल6"*-J"अथा6त्KL"

M.N"वन (पXररUण)  अिधिनयमJ">=<?O"

"
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 !"#व!यजीव# संर(ण"#$%&%'()*#+,-./#

 0"#123(#%4%'()'#56'#$%&789':*#.;++<#

#य*द हां, तो  उनके 6यौरे और प:रि<थित दी जानी ह ै।###

+-<#

अंतवAिलत वन भूिम ( हGेटेयर)#

#

+=<# Gया प:रयोजना #>?@या भूिम िजसमJ प:रयोजना <थािपत *कए जान े के िलए 

L<तािवत ह,ै के िवMN कोई मुकQमेबाजी लंिबत ह ैA#

 B"#!यायालय का नाम##

 !"#वाद संSया#

 0"# !यायालय के आदशे या िनदशे, य*द कोई हV और उनकW L<तािवत 

प:रयोजना के िलए सगंतता ।#

#

 

  

 

!

!!

!नाम और पत ेके साथ प,रयोजना 

नाम और पत ेके साथ प,रयोजना नाम और पत ेके साथ प,रयोजना 

नाम और पत ेके साथ प,रयोजना  

  

 

01तावक के ह1ता

01तावक के ह1ता01तावक के ह1ता

01तावक के ह1ता4र

4र4र

4र"

""

" 

  

 

प,रिश7 9

प,रिश7 9प,रिश7 9

प,रिश7 9 

  

 

#

##

#$%&' ( !

$%&' ( !$%&' ( !

$%&' ( !)

))

))(ख) दखे=

)(ख) दखे=)(ख) दखे=

)(ख) दखे=*

**

* 

  

 

कितपय मामल? म= पया@वरणीय अनापिD कE अप4ेा स ेछूट

कितपय मामल? म= पया@वरणीय अनापिD कE अप4ेा स ेछूटकितपय मामल? म= पया@वरणीय अनापिD कE अप4ेा स ेछूट

कितपय मामल? म= पया@वरणीय अनापिD कE अप4ेा स ेछूट  

  

 

िनYिलिखत मामलV को पूवA पयाAवरणीय अनापि[ कW अपे(ा नह\ होगी, अथाAत् +

++

+,

,,

, 

  

 

1. साधारण िमaी या बाल ू कW कुbहारV cारा िमaी के घड़े , लfप, िखलौन ेआ*द बनान ेके िलए उनकW Lथाg 

BC #$'D7:?#%'B:73#E#

2. िमaी कW टाइलJ बनाने वालV cारा जो िमaी कW टाइलJ बनात े हf, के िलए साधारण िमaी या बालू  कW 

%'B:73#E#

3. *कसानV cारा बाढ़ के पlात् कृिष भूिम से बाल ू के जमाव को हटाना । 

  

 

4. pाम पंचायत मJ अवि<थत < rोतV स ेबालू  और साधारण िमaी को वैयिsक उपयोग या pाम मJ सामुदाियक 

कायA के िलए Lथा के अनुसार खनन । 

  

 

5. सामुदाियक कायA जैसे pामीण तालाबV या टfकV स ेगाद हटाना, महाuमा गांधी राvीय pामीण रोजगार और 

गांरटी <कWमV, अ!य सरकारी Lायोिजत#<कWमV तथा सामुदाियक LयासV cारा pामीण सड़कV, तालाबV, बांधV का 

संिनमाAण । 

  

 

6. बांधV, मेड़V, बरैाजV, नदी और नहरV कW उनके अनुर(ण तथा आपदा Lबंधन के Lयोजन के िलए तलमाजAन 

>?#0:F#%'B:G':#E 

  

 

7. गुजरात मJ गुजरात सरकार कW तारीख 14 फरवरी, 1990 कW अिधसूचना सं.जीयू@,; +H"@I)73J?K

.+=,# H="-

--

-LKसीएचएच cारा बजंारा और ओड़ cारा बालू के  पारंप:रक उपजीिवका कायA । 

  

 

8. ~सचाई या पेयजल के िलए कंुg कW खुदाई । 

  

 

9. ऐसे भवनV कW न\व के िलए खुदाई िजनके िलए पूवA पयाAवरणीय अनापि[ अपेि(त नह\ ह ै। 

  

 

+;<#%5G:#कलGटर या िजला मिज<�ेट के आदशे पर *कसी नहर, नाला, �ेन, जल िनकाय आ*द मJ होने वाली 

दरार को भरने के िलए साधारण िमaी या बालू का उuखनन ता*क *कसी आपदा या बाढ़ जैसी ि<थित से िनपटा जा 

7BC #E 

  

 

11. ऐसे कायAकलाप िज!हJ रा�य सरकार cारा िवधान या िनयमV के# अधीन पयाAवरण, वन और जलवाय ु

प:रवतAन मंrालय, भारत सरकारी कW सहमित से गैर खननकारी कायAकलाप घोिषत *कया ह ै। 
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प!रिश% 

प!रिश% प!रिश% 

प!रिश%  

  

 !

!!

! 

  

 "#

"#"#

"# 

  

 

$

$$

$%&'( 

%&'( %&'( 

%&'( ) *+++, *

) *+++, *) *+++, *

) *+++, *-

--

-,

,,

, 

  

 देख*

देख*देख*

देख*.

..

. 

  

 

िजला सव01ण !रपोट5 तयैार करन ेके िलए <=>या

िजला सव01ण !रपोट5 तयैार करन ेके िलए <=>यािजला सव01ण !रपोट5 तयैार करन ेके िलए <=>या

िजला सव01ण !रपोट5 तयैार करन ेके िलए <=>या 

  

 

 िजला सव'(ण *रपोट/ तैयार करने का मु8य उ:;ेय 

  

 !"<िलिखत का सुिन>चय करना है 

  

 # 

भूिमवृिD या जमाव के (ेEF कG पहचान जहां खनन को अनुJात Kकया जा सकता ह ै $ और अप(रण के 

(ेEF कG पहचान तथा उसकG अवसंरचना, ढांचF और संPथापनF स े िनकटता जहां खनन को QितिषD 

Kकया जाना चािहए तथा Kफर %& भराव कG वाUषक दर कG सगंणना तथा (ेE मX खनन के प>ात् भराव के 

िलए अनुJात  समय ।    

*रपोट/ का िन<िलिखत ढांचा होगा 

  

 # 

'( Qा[थन 

)( िजले मX खनन काय/कलापF पर िवहगंम दिृ\ 

*( अविPथित, (ेE और िविधमा^यता का कालाविध के साथ िजले मX खनन प_F कG सूची 

+( िपछले तीन वषb के दौरान Qाd PवािमPव या राजPव के eयौरे 

,( िपछले तीन वषb के दौरान बालू या बजरी के उgपादन के eयौरे 

-( िजले कG नKदयF मX तलछटF के जमाव कG QKhया 

.( िजले का सामा^य Qोफाइल 

/( िजले मX भूिम के उपयोग का पैटन/ # 0"1 23 !41 उjान कृिष, खनन आKद  

5( िजले कG भू6भौगोिलकG 

'7( वषा/ # 89%609: 

''( !;<=>=;? @: A!"; %BCD9 

 उपरोl के अित*रl, *रपोट/ मX िन<िलिखत अंतUव\ होगा #  

E2F     नदी या धाराm का िजलावार eयौरा और बालू के अ^य nोत । 

EAF     िजलावार बाल ूया पgथरF कG उपलeधता या समo ससंाधन । 

EGF     िजलावार बालू के िवjमान खनन प_F के eयौरे तथा समo । 

 डीईआईएए rारा िजले मX िजयोलोजी िवभाग या sसचाई िवभाग या वन िवभाग या लोक िनमा/ण 

िवभाग या भजूल बोड/ या सदुरू सवंेदन िवभाग या खनन िवभाग आKद कG सहायता से एक सव'(ण Kकया जाएगा । 

मAुय न=दयB के िववरण सिहत िनका

मAुय न=दयB के िववरण सिहत िनकामAुय न=दयB के िववरण सिहत िनका

मAुय न=दयB के िववरण सिहत िनका/0

/0/0

/0 

  

 <णाली

<णाली<णाली

<णाली 

  

 

hम सं. 

  

 "D? 29 "98 

  

 

िनकासी (ेE 

  

 

*

**

*वग/ Kक.मी.,

,,

, 

  

 

िजले मX िनकासी Kकया गया 1

11

1 

(ेE 

  

 

    

    

 महEवपणू5 न=दयB और धाराI कJ मAुय िवशषेताए ं 

महEवपणू5 न=दयB और धाराI कJ मAुय िवशषेताए ं महEवपणू5 न=दयB और धाराI कJ मAुय िवशषेताए ं 

महEवपणू5 न=दयB और धाराI कJ मAुय िवशषेताए ं # 

hम सं. 

  

 "D? <9 H9:9 29 "98 

  

 

िजले मX कुल दरूी  

  

  

*

**

*Kक.मी. मX ,

,,

, 

  

 

उuम का Pथान 

  

 उuम पर ऊंचाई 
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खिनज छूट के िलए िसफा/रश 

2कया गया नदी या धारा का 

 !" 

  

 

#$%&'() *'+, '

िलए िसफा/रश 

2कए गए 8े9 क: 

-./!0 

  

 !

!!

!2क.मी. 

म="

""

" 

  

 

#$%&'() *'+, '

$-1' 

  

 िसफा/रश 

2कए गए 8े9 क: 

234'567!0'

!

!!

!मीटर म= "

""

" 

  

 

#$%&'() *'+, '

$-1' 

  

 $38!/रश 

  

 '

2कया गया 8े9 

!

!!

!वग? मीटर म="

""

" 

  

 

खनन योAय खिनज 

3. !9%! 

  

 !

!!

!मी/Bक टन 

म=" !

" !" !

" !+:-'#$%&'

3. !9%!'+!'#$%"

#$%"#$%"

#$%" 

  

 

' ' ' ' '

'

&'() *+,-.(-

&'() *+,-.(-&'() *+,-.(-

&'() *+,-.(-' ' ' '

बोDडर (एमटी) 

  

 /&;< 

  

 =1>*<? 

  

 /!-) 

  

 =1>*<? 

  

 

कुल खनन योAय खिनज संभावना 

  

 

=1>*<? 

  

 

' ' ' '

' ' ' '

वाKषक जमाव 

  

 
' ' '

' ' ' '

' ' ' '

'

Mम 

3.@ 

  

 

%A<'B!'

C!;! 

  

 

#$%&'() *'+, '

िलए िसफा/रश 

2कया गया नदी 

B!'C!;!'+!'

 !" 

  

 

#$%&'() *'+, '

िलए िसफा/रश 

  

 '

2कए गए 8े9 क: 

-./!0''

!

!!

!2क.मी. म="

""

" 

  

 

#$%&'() *'+, '

$-1' 

  

 िसफा/रश 

2कए गए 8े9 क: 

234'567!0'

!

!!

!मीटर म= "

""

" 

  

 

#$%&'() *'+, '

$-1' 

  

 िसफा/रश 

  

 '

2कया गया 8े9 

!

!!

!वग? मीटर म="

""

" 

  

 

खनन योAय #$%&'

3. !9%! 

  

 !

!!

!मी/Bक 

टन म=" !

" !" !

" !+:-'

#$%&'3. !9%!'

+!'#$%"

#$%"#$%"

#$%" 

  

 

' ' ' ' ' ' '

' ' ' ' ' ' '

$&-,' +, ' $-1'

BD" 

  

 

' ' ' ' '

'

उप Pभागीय मिजQBेट Rसचाई िवभाग से अिधका/रयV, राXय Pदषूण िनयं9ण बोड? या सिमित, वन िवभाग 

िजयोलोजी या खनन अिधकारी से िमलकर बनन ेवाली उप Pभागीय सिमित ऐस ेP\येक Qथल का ^मण करेगी 

िजसके िलए पया?वरणीय अनापि_ के िलए आवेदन 2कया गया ह ैऔर खनन के िलए या खनन का Pितषेd करने के 

िलए Qथल क: उपयोिगता पर िसफा/रश करेगी । '

खिनज सभंावना क+ सगंणना के िलए अगंीकृत िविध 

खिनज सभंावना क+ सगंणना के िलए अगंीकृत िविध खिनज सभंावना क+ सगंणना के िलए अगंीकृत िविध 

खिनज सभंावना क+ सगंणना के िलए अगंीकृत िविध /

//

/ 

  

 

' खिनज संभावना क: सगंणना 8े9 क: जांच'और नदी या धाराf के आवाह '8े9 क: िजयोलोजी के आधार 

पर क: जाती ह ै। Qथल क: िQथित और अविQथित के अनसुार खनन योAय खिनजV क: गहराई को प/रभािषत 2कया 

जाता ह ै। 2कसी नदी या धारा म= खिनजV को हटाने के 8े9 का िविनgय िजयोEमोफhलोजी और अiय कारकV पर 

$%भ?र करता ह ै । यह 2कसी िविशj नदी या धारा म= 8े9 का पचास Pितशत से साठ Pितशत तक हो सकता ह ै। 

उदाहरण के िलए कुछ पहाड़ी राXयV म= खिनज संघटक जैसे बोDडर, नदी से बजरी, बालू को एक मीटर क: गहराई 

4+'Q 9ोत खिनज माना जा सकता ह ै। अiय संघटक जैसे nले और गाद को 2कसी िविशj नदी या धारा क: खिनज 

संभावना क: सगंणना करत ेसमय अपिशj के oप म= अपवKजत 2कया जाता ह ै।'
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िजले म& '(येक लघु खिनज के िलए िजला सव34ण 6रपोट; पृथक् ?प से तैयार कB जाएगी और इसके 'ा?प 

को कोलेGटोरेट म& इसकB 'ित को रखते Hए पिIलक डोमेन म& रखा जाएगा तथा इस ेिजले कB वबेसाइट पर इG कB !

Lदन के िलए पोNट Lकया जाएगा । 'ाP कB गई 6टRपिणयS पर िवचार Lकया जाएगा और उपयुV पाए जाने पर उWह& 

डीईआईएए  Zारा छः मास के भीतर अंितम ?प दी जाने वाली अंितम 6रपोट; म& शािमल Lकया जाए"#!$!!

िजला सव34ण 6रपोट; पया;वरणीय अनापिa 6रपोटb को तैयार करन े और प6रयोजनाc के मूeयांकन के 

%&'!()*+,!-#!(.#/!01"2!$!6रपोट; को '(येक पांच वष; म& अgतन Lकया जाएगा ।!

प!रिश% 

प!रिश% प!रिश% 

प!रिश%  

  

 !

!!

! 

  

 ""

""""

"" 

  

 

#

##

#$%&' 

$%&' $%&' 

$%&' ( )***+ )

( )***+ )( )***+ )

( )***+ ),

,,

,+

++

+ 

  

 देख*

देख*देख*

देख*-

--

- 

  

 

समूह सिहत लघ ुखिनज5 के खनन के िलए

समूह सिहत लघ ुखिनज5 के खनन के िलएसमूह सिहत लघ ुखिनज5 के खनन के िलए

समूह सिहत लघ ुखिनज5 के खनन के िलए 

  

 पया:वरणीय अनापि? क@ ABCया 

पया:वरणीय अनापि? क@ ABCया पया:वरणीय अनापि? क@ ABCया 

पया:वरणीय अनापि? क@ ABCया  

  

 

    

        

     

  

 समूह अविNथित सिहत लघु खिनजS के खनन के िलए पया;वरणीय अनापिa के िलए िनhिलिखत नीित का 

अनुसरण Lकया जाएगा 34!

5678 राiयS (वणkय बालू खनन माग;दश;क िसlांत) Zारा उपलIध कराया गया डाटा उपदoशत करता ह ैLक लघ ुखिनजS!

के िलए अिधकांश खनन पpे पांच हGेटेयर से कम पpा 4ेq के िलए ह ै । यह भी 6रपोट; Lकया गया ह ै Lक पहाड़ी 

राiयS म& पांच हGेटेयर से अिधक नदी के भाग को 'ाP करना बHत असामाWय ह ै। इसिलए लघु खिनजS के िलए पpे 

का आकार िजसके अंतग;त नदी बालू खनन ह,ै!का अवधारण राiयS Zारा उनकB प6रिNथितयS के आधार पर Lकया 

9#'"#!$!

5:78 लघु खिनजS का अिधकाशतः खनन समूहS म& ह ै। पया;वरण संघात िनधा;रण या पया;वरण 'बंधन योजना को समNत 

समूह के िलए तैयार करन ेकB आवtयकता ह ैताLक सभी संभािवत बाuताc को िलया जा सके । इन 6रपोटb म& 

समूह कB वहन 4मता, प6रवहन और सबंंिधत मुvे पुनः भराव और 6रचाज; मुvS, समूह 4ेq का भूजलीय अwययन 

शािमल होगा । पया;वरणीय संघात िनधा;रण या पया;वरणीय 'बंधन योजना को राiय या राiय Zारा नामिनxदy 

अिभकरण या प6रयोजना 'NतावकS Zारा समूह म& या समहू के समथ;कS Zारा तैयार Lकया जाएगा ।  !

5;78 संपूण; समूह के िलए एक लोक परामश; होगा िजसके पzात् समूह के िलए अंितम अंितम पया;वरण संघात िनधा;रण 

या पया;वरण 'बंधन योजना 6रपोट; तैयार कB जाएगी ।!

5<78 पया;वरण अनापिa के िलए आवेदन Lकया जाएगा!और उसे {िyक प6रयोजना 'Nतावक को जारी Lकया जाएगा । 

समूह म& {िyक पpा धारक उसी पया;वरण संघात िनधा;रण या पया;वरण 'बंधन योजना का पया;वरणीय अनापिa 

के िलए आवेदन करन ेम& उपयोग कर सकते ह ै। समूह पया;वरण संघात िनधा;रण या पया;वरण 'बंधन योज,#!-1!

आवtयकता के अनसुार मह(वपूण; प6रवत;नS को wयान म& रखते Hए अgतन Lकया जाएगा ।!

5=78 पया;वरण संघात िनधा;रण या पया;वरण 'बंधन योजना को उस समूह म & '(येक पया;वरण अनापिa म& उपदoशत 

Lकया जाएगा और डीईएसी, एसईएसी और ईएसी यह सुिनिzत कर&ग े Lक पया;वरण संघात िनधा;रण या पया;वरण 

'बंधन योजना से Wयूनीकरण उपाय अwययन को {िyक प6रयोजना 'NतावकS कB उस समूह म&  पया;वरणीय 

अनापिa म& उपदoशत Lकया जाए ।!

5>78 Lकसी समूह का तब िनमा;ण Lकया जाएगा जब Lकसी पpे कB सीमाc के बीच दरूी Lकसी अWय पpे कB  2?#! *!

Lकसी एक समान खिनज 4ेq म& 500 मीटर से कम हो ।!!

5@78 '?प 6ड, पूव; साw यता 6रपोट; और लघु खिनजS के खनन के िलए 'वग ;! AB:C!प6रयोजना 'वग; के िलए खनन 

योजना को रिजN~ीकृत अoहत {िV या भारत कB �ािलटी प6रषद ् के '(यियत सलाहकारS, रा�ीय िश4ा और 

'िश4ण '(यय बोड; Zारा तैयार Lकया जाएगा । 'वग;!A-C!और 'वग;!AB6C!प6रयोजनाc के िलए पया;वरण संघात 

िनधा;रण या पया;वरण 'बंधन योजना!को भारत कB �ािलटी प6रषद ्के '(यियत सलाहकारS, रा�ीय िश4ा और 

'िश4ण '(यय बोड; Zारा तयैार Lकया जाएगा ।!

5D78 एसईआईएए के पास डीईआईएए पर पय;वे4णीय आिधका6रता होगी और डीईआईएए के िविनzयS कB 

एसईआईएए Zारा Lकसी िवgमान िविध के उपबंधS पर 'ितकूल 'भाव डाले िबना समी4ा कB जाएगी ।!
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लघ ुखिनज( िजसके अतंग0त समूह ि4थित ह ैक7 पया0वरणीय िन

लघ ुखिनज( िजसके अतंग0त समूह ि4थित ह ैक7 पया0वरणीय िनलघ ुखिनज( िजसके अतंग0त समूह ि4थित ह ैक7 पया0वरणीय िन

लघ ुखिनज( िजसके अतंग0त समूह ि4थित ह ैक7 पया0वरणीय िनकासी के िलए अपे@ाA का 4क7मटाइDड 

कासी के िलए अपे@ाA का 4क7मटाइDड कासी के िलए अपे@ाA का 4क7मटाइDड 

कासी के िलए अपे@ाA का 4क7मटाइDड 

F4ततुीकरण

F4ततुीकरणF4ततुीकरण

F4ततुीकरण 

  

 

प!े का &े'

प!े का &े'प!े का &े'

प!े का &े' 

  

 

!

!!

!हे)टेयर

हे)टेयरहे)टेयर

हे)टेयर"

""

" 

  

 

प-रयोजना 

प-रयोजना प-रयोजना 

प-रयोजना 

का 1वग4

का 1वग4का 1वग4

का 1वग4 

  

 

#$#%

#$#%#$#%

#$#% 

  

 & 

& & 

& 

#%'() 

#%'() #%'() 

#%'() 

क5 अपे&ा

क5 अपे&ाक5 अपे&ा

क5 अपे&ा 

  

 

*+, 

*+, *+, 

*+, 

-./01# 

-./01# -./01# 

-./01# 

क5 

क5 क5 

क5 

अप&ेा

अप&ेाअप&ेा

अप&ेा 

  

 

ईसी क5 

ईसी क5 ईसी क5 

ईसी क5 

अपे&ा

अपे&ाअपे&ा

अपे&ा 

  

 

2+

2+2+

2+ 

  

 #$#%

#$#%#$#%

#$#% 

  

 & 

& & 

& 

#%'() 

#%'() #%'() 
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!"  खनन प$ा &थल पर अपे,ा # 

$%& छोटे आकार का 2लाट $5 ह5ेटेयर तक&# एडंरायड आधा<रत &माट> फोन 

$'& ()*  आकार के 2लाट $5 ह5ेटेयर से अिधक&# सीसीटीवी कैमरा, पस>नल कं2यूटर (पीसी), इंटरनेट 

कने5शन, पावर बैकअप 

$+& खनन प$ा &थल का पLचं िनयंNण 

$,& इ&तेमाल Pकए गए वाहन के Rेलर के आयतन के आधार पर खनन Pकए गए खिनज के भार को तोलन े

के िलए Uबंध या अनुमािनत भार । 

-" प<रवहन अनुXापN या रसीद कZ &कै[नग और उसे सव>र पर अपलोड करना  # 

$%& .*(/012# खनन &थल पर रसीद कZ &कै[नग, बारकोड &कैनर और कं2यूटर के मा^यम से सो_टवेयर 

का इ&तेमाल करके कZ जा सकती ह ै3 

$'& एडंरायड अनुUयोग # खनन &थल पर &कै[नग, &माट> फोन का उपयोग करके एंडरायड अन ुUयोग `ारा 

कZ जा सकती ह ै। इसके िलए िसमकाड> पर इंटरनेट कZ उपलaधता कZ अपे,ा होगी 3 

$+& 4/454/ # सव>र पर प<रवहन अनुXापNb या रसीद को मोबाइल फोन के मा^यम से एसएमएस 

भेजकर अपलोड Pकया जाएगा । एक बार प<रवहन अनXुापN या रसीद को अपलोड करने पर अपनी िविधमाcयता 

कZ अविध के साथ एक िविशd बीजक कोड सृिजत हो जाता ह ै। 

6" Uणाली का U&तािवत काय>करण # 

 राfय खनन 7.80+ %9 प<रवहन अनुXापN या रसीद को ऊपर पैरा 1 मi उपदjशत सुर,ा अिभल,णb के 

साथ मुPkत करना चािहए और उcहi िजला कल5टर के मा^यम से प$ा धारक को जारी Pकया जाएगा । एक बार इन 

प<रवहन अनुXापNb या रसीदb को जारी करन ेके पlात् उcहi खनन प$ा ,ेN के िवno सव>र पर अपलोड Pकया 

जाएगा । Upयके रसीद अिधमानतः पूव> िनयत माNा के साथ होनी चािहए ताPक जारी कZ गई रसीदb के िलए कुल 

माNा का अवधारण Pकया जा सके । 

 :( प<रवहन अनुXापN या रसीद का बारकोड &कैन हो जाता ह ैऔर बीजक का सृजन कर Pदया जा;0 <= 

िजसस े िविशd बारकोड का इ&तेमाल होता ह ै और उसकZ िविधमाcयता के समय को सव>र पर अिभिलिखत कर 

Pदया जाता ह ै। ताPक खनन कZ गई सामsी के प<रवहन के सभी aयौरb को सव>र पर रखा जा सकi  और प<रवहन 

अनुXापN या रसीद का पुनः इ&तेमाल नहu Pकया जा सके ।  

>" माग> ?@ :0AB # 

 खनन Pकए गए खिनजb को ले जाने वाले यानb कZ जांच करने के Uयोजन के िलए तैनात कम>चा<रवृंद को 

प<रवहन अनुXापN या रसीद कZ वेबसाइट, एंडरायड अनुUयोग और एसएमएस का उपयोग करके उcहi &कैन करन े

कZ ि&थित मi होना चािहए । 

C" यानb का खराब हो जाना # 

 यान के खराब होन ेकZ दशा मi प<रवहन अनुXापN या रसीद कZ िविधमाcयता का चालक `ारा यान के 

खराब हो जाने कZ <रपोट> करने के िलए िविशd फोरमेट मi एसएमएस भेजकर िव&तार Pकया जाएगा । सव>र 

इस सूचना को रिज&टर करेगा और खराब होने को रिज&टर करेगा । राfय एक काल सiटर कZ भी &थापना कर 
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सकता ह ैजो ऐसे यान- के खराब होने को रिज2टर कर सकता है तथा वैधता क7 अविध का िव2तार कर सकता 

ह ै।  यान के प;ा<वत= ठीक होने क7 भी इसी Bकार सवCर या काल सEटर मE GरपोटC क7 जानी चािहए । 

!" यान- क7 JैKकग # 

 यान के Mोत से गंतO तक के मागC को जांच PबदSु, आरएफआईडी टैग- और जीपीएस JैKकग के माZयम स े

Jैक [कया जा सकता ह\ । 

$" चौकसी या GरपोटC सृजन और कारCवाई समी_ा # 

 Bणाली दैिनक उठाई GरपोटC, यान लोग या इितहास, आबंटन के िवbc उठाई और कुल उठाई जैसे िविभd 

पैरामीटर- पर BािधकाGरय- को आविधक GरपोटC िवकिसत करने मE समथC करेगी । Bणाली का उपयोग आटोमेल या 

एसएमएस सृिजत करने के िलए [कया जा सकता ह ै। इससे िजला कलeटर या िजला मिज2Jेट सभी ससुगंत fयौरे  

Bाg करने मE समथC ह-गे और इससे Bािधकारी [कसी अिनयिमतता म E िलg पाए गए [कसी 2थल से 2कैPनग सुिवधा 

को रोकने मE समथC ह-गे । जब भी कोई Bािधकारी अवैध बाल ूका पGरवहन करन ेवाले [कसी यान को अंतरCbc 

करता ह ै तो वह सवCर पर रिज2Jीकृत हो जाएगा और अिधकारी के िलए क7 गई कारCवाई पर GरपोटC करना 

आiापक होगा । B<येक अंतरbCc [कए गए यान को Jैक [कया जाएगा । 

 खनन [कए गए खिनज, पयाCवरणीय अनापj शतl और पयाCवरण Bबंधन योजना के BवतCन क7 मानीटरी 

का डीईआईएए, एसईआईएए और राmय Bदषूण िनयoंण बोडC या सिमित pारा सुिनि;य [कया जाएगा ।  ऊपर 

परकिrपत मानीटरी इंतजाम- को तीन मास स ेपूवC लागू [कया जाएगा । पयाCवरणीय अनापिj शतl के BवतCन क7 

मानीटरी केstीय Bदषूण िनयंoण बोडC, पयाCवरण, वन और जलवाय ु पGरवतCन मंoालय तथा इस Bयोजन के िलए 

मंoालय pारा नामिनuदv अिभकरण pारा [कया जाएगा । %& 

'()"  *+,-../.012$13/.4-567-88 97:;< 

मनोज कुमार Pसह= संयुw सिचव 

 ट"पण 

 ट"पण  ट"पण 

 ट"पण  

  

  मूल िनयम भारत के राजपo, असाधारण, भाग  II= >), 0= ?@>), 9AA) मE का"5" ()" .B00 9C;= DEFG> 

.4 H(D)IF= 3//J pारा Bकािशत [कए गए थे और उनका प;ा<वत= संशोधन िनyिलिखत संzयाS pारा [कया 

KLE  #-  

." ME"5" .!0!9C; DEFG> .. अeटूबर 3//!N 

3" ME"5"  0/J!9C; DEFG> . [दसबंर 3//2N 

0" ME"5"  J2B9C; DEFG> 4 अBैल 3/..N 

4" ME"5"  3$2J9C; DEFG> .0 [दस{बर 3/.3N 

B" ME"5" J!49C; DEFG> .0 माचC 3/.0N 

J" ME"5" 33/49C; DEFG> .2 *OPE6 3/.0N 

!" ME"5" 3BBB9C; DEFG> 3. अग2त 3/.0N 

$" ME"5" 3BB29C; DEFG> 33 अग2त 3/.0N 

2" ME"5" 3!0.9C; DEFG> 2 H(D)IF 3/.0N 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 15th January, 2016 

S.O. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section 

(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain 

amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14th 

September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number 

S.O. 2588(E ), dated 22
nd

 September, 2015, inviting objections and suggestions from all persons likely to be affected 

thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said 

notification were available to the public; 

And whereas, copies of said notification were made available to the public on 22nd September 2015; 

And whereas, all objections and suggestions received in response to the above mentioned draft notification have 

been duly considered by the Central Government; 

 And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27th  February, 2012 in I.A. No.12-

13 of 2011 in Special Leave Petition (C) No.19628-19629 of  2009, in the matter of Deepak Kumar etc. Vs. State of 

Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals 

irrespective of the area of mining lease; 

  And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now 

required to obtain prior environmental clearance has increased substantially;  

 And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13
th

 January, 2015 in the matter 

regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor 

minerals;  

 And whereas, the State Governments have represented for streamlining the process of environmental clearance 

for mining of minor mineral;  
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 And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments 

has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster, 

creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information 

technology and information technology enabled services to track the mined out material from source to destination; 

 Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of 

section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment 

(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,  

namely:- 

 In the said notification,-  

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:- 

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under 

Category ‘B2’ for mining of minor minerals in the said Schedule”;  

  (b) after paragraph 3, the following paragraph shall be inserted, namely:- 

 “3 A. District Level Environment Impact Assessment Authority:-   

(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be 

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act, 

1986 comprising of four members including a Chairperson and a Member-Secretary. 

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.  

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the 

State shall be the Member-Secretary of the DEIAA. 

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert.  The 

expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the 

case may be.  The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to 

this notification.  

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory 

Administration shall be ex-officio members except the expert member. 

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven 

members, including a Chairman and a Member-Secretary.  

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or 

Union territory Administration shall be the Chairperson of the DEAC.  

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or 

Geologist of the district shall be the Member-Secretary of the DEAC in that order. 

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in 

the district, representative of Remote Sensing Department or Geology Department or State Ground Water 

Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or 

District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional 

Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The 

term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification. 

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory 

Administration shall be ex-officio members except the expert members. 

(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the 

DEAC and shall provide all financial and logistic support for their statutory functions. 

(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as 

amended from time to time.  

(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a 

consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;  

(c)  in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-  

 “(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five 

hectare shall require prior environmental clearance from DEIAA.  The DEIAA shall base its decision on the 

recommendations of DEAC, as constituted for this notification.” ;  

(d)  for paragraph 5, the following paragraph shall be substituted, namely:- 

“5.  Screening, Scoping and Appraisal Committees:- 

 The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union 

territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and 

B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC, 

SEACs and DEACs shall meet at least once every month. 

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level 

shall be constituted by the Central Government in consultation with the concerned State Government or the Union 
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central 

Government as per the composition given in paragraph 3 A. 

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory 

Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience 

and cost. 

(c) The EAC and SEAC shall be reconstituted after every three years. 

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project 

or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or 

appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the 

inspection. 

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall 

endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”; 

(e)  for paragraph 6, the following paragraph shall be substituted, namely:- 

“6.    Application for Prior Environmental Clearance (EC):- 
 An application seeking prior environmental clearance in all cases shall be made by the project proponent in the 

prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the 

identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for 

mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before 

commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project 

proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1, 

Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the 

conceptual plan shall be provided instead of pre-feasibility report.”;   

 (f)   in paragraph 7,-  

    (i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as 

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:- 

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ; 

(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:- 

 “7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor 

Minerals: 
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of 

other minor minerals is given in Appendix X. 

(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is 

given in Appendix XI.”; 

(g)  in paragraph 8,-   

(i)    for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted; 

(ii)   for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the 

words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal 

Committee” shall be substituted; 

 (h) in paragraph 9, in sub-paragraph (i),- 

for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 

Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 

substituted; 

 (i)   in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall    be inserted, namely:- 

“(iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XII.”; 

(j) in paragraph 11, - 

for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal 

Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be 

substituted; 

(k)   in the Schedule,- 

(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:- 

 (1) (2) (3) (4) (5) 

“1(a) (i) Mining 

of minerals 

 

 

 

 

 

 

 

 �50 ha of mining lease 

area in respect of non-

coal mine lease 

 

>150 ha of mining lease 

area in respect of coal 

mine lease 

 

Asbestos mining 

<50 ha of mining lease 

area in respect of  non-

coal mine lease 

 

�150 ha  of mining lease 

area in respect of coal 

mine lease 

 

 

General Conditions shall apply 

except: 

 

(i) for project or activity of mining of 

minor minerals of Category ‘B2’ (up 

to 25 ha of mining lease area); 

 

(ii) River bed mining projects on 

account of inter-state boundary. 
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 (l)    after Appendix VI, the following appendices shall be inserted, namely:- 

 

“APPENDIX VII 

(See paragraph 3 A) 

Qualifications and terms for the Experts in DEIAA and DEAC 

1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline 

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years 

formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch. 

Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training 

and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by 

the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two 

years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual 

professionals, experience gained by them in their respective fields will be taken note of. 

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the 

field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience. 

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum 

age of a member may be allowed up to 75 years.   

4. Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact 

Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental 

Economics, Bio-diversity, and River Ecology. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

(ii) Slurry 

pipelines (coal 

lignite and other 

ores) passing 

through national 

parks or 

sanctuaries or 

coral reefs, 

ecologically 

sensitive areas. 

irrespective of mining 

area 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

All projects. 

 

 

 

Note: 
 

(1) Mineral prospecting is exemp- 

ted. ’’;  

 

(2) The prescribed procedure for 

environmental clearance for mining of 

minor minerals including cluster 

situation is given in Appendix XI.”; 

 

(3) The mining leases which have 

obtained environmental clearance 

under Environment Impact 

Assessment Notification, 1994 and  

Environment Impact Assessment 

Notification, 2006 shall not require 

fresh environmental clearance during 

renewal provided the project has valid 

and subsisting environmental 

clearance.  
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each. 

6. The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry. 

APPENDIX VIII 

(See paragraph 6) 

FORM 1 M 

APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND 

EQUAL TO FIVE HECTARE  

 

(II) Basic Information 
(viii) Name of the Mining Lease site: 

(ix) Location / site (GPS Co-ordinates): 

(x) Size of the Mining Lease (Hectare):  

(xi) Capacity of Mining Lease (TPA): 

(xii) Period of Mining Lease: 

(xiii) Expected cost of the Project: 

(xiv) Contact Information: 

Environmental Sensitivity 

Sl. No. Areas Distance in 

kilometer / Details 

1. Distance of project site from nearest rail or road bridge over the concerned River, 

Rivulet, Nallah etc. 
 

2. Distance from infrastructural facilities 

Railway line 

National Highway 

State Highway 

Major District Road 

Any Other Road 

Electric transmission line pole  or tower 

Canal or check dam or reservoirs or lake or ponds 

In-take for drinking water pump house 

Intake for Irrigation canal pumps 

 

3. Areas protected under international conventions,   national or local legislation for 

their ecological, landscape, cultural or other related value 

 

4. Areas which are important or sensitive for ecological reasons - Wetlands, 

watercourses or other water bodies, coastal zone, biospheres, mountains, forests 

 

5. Areas used by protected, important or sensitive   species of flora or fauna for 

breeding, nesting, foraging, resting, over wintering, migration 

 

6.  Inland, coastal, marine or underground waters  

7.  State, National boundaries  

8.  Routes or facilities used by the public for access to recreation or other tourist, 

pilgrim areas 

 

9. Defence installations  

10.  Densely populated or built-up area, distance from nearest human habitation  

11.  Areas occupied by sensitive man-made land uses     

(hospitals, schools, places of worship, community facilities) 

 

12. Areas containing important, high quality or scarce resources 

(ground water resources, surface resources, forestry, agriculture, fisheries, tourism, 

minerals) 

 

13.  Areas already subjected to pollution or environmental damage. (those where existing 

legal environmental standards are exceeded) 

 

14.  Areas susceptible to natural hazard which could cause the project to present 

environmental problems 

 (earthquakes, subsidence, landslides, erosion, flooding 

 or extreme or adverse climatic conditions) 
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15. Is proposed mining site located over or near fissure / fracture for ground water 

recharge 

 

 

16. Whether the proposal involves approval or clearance under the following Regulations 

or Acts, namely:- 

(a) The Forest (Conservation) Act, 1980; 

(b) The Wildlife (Protection) Act, 1972; 

(c) The Coastal Regulation Zone Notification, 2011. 

 If yes, details of the same and their status to be given.   

 

17. Forest land involved (hectares)  

18. Whether there is any litigation pending against the project and/or land in which the 

project is propose to be set up? 

(a) Name of the Court  

(b) Case No. 

(c) Orders or directions of the Court, if any, and its relevance with the proposed 

project. 

 

 

   (Signature of Project Proponent  

Along with name and address) 

APPENDIX – IX 

[See paragraph 7(i) (B)] 

EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE 

 
 The following cases shall not require prior environmental clearance, namely:- 

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as 

per their customs. 

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles. 

3. Removal of sand deposits on agricultural field after flood by farmers. 

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or 

community work in village. 

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds 

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government 

sponsored schemes, and community efforts. 

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their 

maintenance, upkeep and disaster management.  

7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/ 

MCR-2189(68)/5-CHH, dated the 14th February, 1990 of the Government of Gujarat. 

8. Digging of well for irrigation or drinking water. 

9. Digging of foundation for buildings not requiring prior environmental clearance. 

10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body,  etc., to 

deal with any disaster or flood like situation upon orders of District Collector or District Magistrate. 

11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of 

the Ministry of Environment, Forest and Climate Change, Government of India. 

APPENDIX - X 

[See paragraph 7 (iii) (a)] 

PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT 

 
 The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining 

Guideline) is to ensure the following: 

Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion 

and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual 

rate of replenishment and allowing time for replenishment after mining in that area. 

The report shall have the following structure: 

1. Introduction 

2. Overview of Mining Activity in the District 

3 The List of Mining Leases in the District with location, area and period of validity 

4. Details of Royalty or Revenue received in last three years 

5. Detail of Production of Sand or Bajari or minor mineral in last three years 

6. Process of Deposition of Sediments in the rivers of the District 

7. General Profile of the District 

8. Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc. 
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9. Physiography of the District 

10. Rainfall: month-wise 

11. Geology and Mineral Wealth 

 In addition to the above, the report shall contain the following:  

(a)      District wise detail of river or stream and other sand source. 

(b)      District wise availability of sand or gravel or aggregate resources. 

(c)        District wise detail of existing mining leases of sand and aggregates. 

 A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation 

Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department 

or Mining Department etc. in the district. 

           

Drainage system with description of main rivers 

S. No. Name of the River 
Area drained 

(Sq. Km) 
% Area drained in the District 

    

    

 

 Salient Features of Important Rivers and Streams: 

S. No. Name of the River or Stream 
Total Length in the District (in 

Km) 
Place of origin 

Altitude at 

Origin 

     

     

 

Portion of the River or Stream 

Recommended for Mineral 

Concession 

Length of area 

recommended for 

mineral 

concession (in 

kilometer) 

Average width of 

area 

recommended for 

mineral 

concession (in 

meters) 

Area 

recommended for 

mineral concession 

(in square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

     

 

Mineral Potential    

Boulder (MT) Bajari (MT) Sand (MT) 
Total Mineable Mineral Potential 

(MT) 

    

    

Annual Deposition    

    

    

 

S. 

No. 

River or 

Stream 

Portion of the 

river or stream 

recommended for 

mineral 

concession 

Length of area 

recommended for 

mineral 

concession (in 

kilometer) 

Average width of 

area 

recommended for 

mineral 

concession (in 

meters) 

Area 

recommended for 

mineral concession 

(in square meter) 

Mineable mineral 

potential (in metric 

tonne) (60% of total 

mineral potential) 

       

       

Total for the 

District 

     

 

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State 

Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which 

environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition 

thereof. 

Methodology adopted for calculation of Mineral Potential: 
 The mineral potential is calculated based on field investigation and geology of the catchment area of the river or 

streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral 

in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of 

a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up 
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste 

while calculating the mineral potential of particular river or stream.  

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall 

be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one 

days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised 

within six months by the DEIAA. 

The District Survey Report shall form the basis for application for environmental clearance, preparation of 

reports and appraisal of projects. The Report shall be updated once every five years.  

 

APPENDIX - XI 

[See paragraph 7 (iii) (b)] 

PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING 

CLUSTER  

     The following policy shall be followed for environmental clearance of mining of minor minerals including 

cluster situation:- 

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for 

minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river 

with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand 

mining will be determined by the States as per their circumstances. 

 

(2). The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment 

Management Plan are required to be prepared for the entire cluster in order to capture all the possible 

externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues, 

replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact 

Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group 

of project proponents in the Cluster or the project proponent in the cluster. 

(3). There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or 

Environment Management Plan report for the cluster shall be prepared. 

(4). Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease 

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for 

application for environmental clearance. The cluster Environment Impact Assessment or Environment 

Management Plan shall be updated as per need keeping in view any significant change. 

(5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in 

each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative 

measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully 

reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents 

in that cluster. 

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the 

periphery of other lease in a homogeneous mineral area.  

(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be 

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National 

Accreditation Board for Education and Training. The Environment Impact Assessment or Environment 

Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of 

Quality Council of India, National Accreditation Board for Education and Training. 

(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by 

the SEIAA without prejudice to any provisions under any existing law. 

Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster 

situation 

 
Area of Lease 

(Hectare) 

Category 

of  

Project 

Require-

ment of 

EIA / 

EMP 

Require-

ment of 

Public 

Hearing 

Require-

ment of 

EC 

Who can 

prepare 

EIA/ EMP 

Who will 

apply for 

EC 

Authority to 

appraise/ 

grant EC 

Authority to 

monitor EC 

compliance 

EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease 

0 – 5ha ‘B2’ Form –1M, 

PFR and 

Approved 

Mine Plan 

No Yes Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA  

DEIAA 

SEIAA 

SPCB 

CPCB 

MoEFCC 

Agency 
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> 5 ha and < 

25 ha 

‘B2’ Form –I, 

PFR and 

Approved 

Mine Plan 

and EMP 

No Yes Project 

Proponent 

Project 

Proponent 

SEAC / 

SEIAA 

nominated by 

MoEFCC 

� 25ha  and < 

50ha 

‘B1’ Yes Yes Yes Project 

Proponent 

Project 

Proponent 

SEAC/ 

SEIAA 

� 50 ha  ‘A’ Yes Yes Yes Project 

Proponent 

Project 

Proponent 

EAC/ 

MoEFCC 

EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation   

Cluster area 

of mine leases 

up to 5 ha  

‘B2’ Form –1M, 

PFR and 

Approved 

Mine Plan 

No Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

DEIAA 

SEIAA 

SPCB 

CPCB 

MoEFCC 

Agency 

nominated by 

MoEFCC Cluster area 

of Mine leases 

> 5 ha and < 

25 ha with no 

individual 

lease > 5 ha 

‘B2’ Form –I, 

PFR and 

Approved 

Mine Plan 

and one 

EMP for  

all leases in 

the Cluster 

No Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

DEAC/ 

DEIAA/ 

Cluster of 

mine leases of 

area � 25 

hectares with 

individual 

lease size < 

50ha 

‘B1’ Yes Yes Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

SEAC/ 

SEIAA 

Cluster of any 

size with any 

of the 

individual 

lease � 50ha 

‘A’ Yes Yes Yes State, State 

Agency, 

Group of 

Project 

Proponents, 

Project 

Proponent 

Project 

Proponent 

EAC/ 

MoEFCC 

 

APPENDIX - XII 

[See paragraph 10 (iv)] 

PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING 

1. The security feature of Transport Permit shall be as under: 

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code 

paper. 

(b) Unique Barcode. 

(c) Unique Quick Response (QR) code. 

(d) Fugitive Ink Background. 

(e) Invisible Ink Mark. 

(f) Void Pantograph. 

(g) Watermark. 

2.  Requirement at Mine Lease Site: 

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone. 
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power 

Back up. 

(c) Access control of mine lease site. 

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of 

vehicle used. 

3. Scanning of Transport Permit or Receipt and Uploading on Server: 

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the 

software; 

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It 

will require internet availability on SIM card; 

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once 

Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period. 

4. Proposed working of the system: 

 The State Mining Department should print the Transport Permit or Receipt with security features enumerated at 

Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport 

Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt 

should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued. 

 When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets 

used and its validity time is recorded on the server. So all the details of transporting of mined out material can be 

captured on the server and the Transport Permit or Receipt cannot be reused. 

5. Checking On Route: 

 The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check 

the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS. 

6. Breakdown of Vehicle: 

 In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by 

driver in specific format to report breakdown of vehicle. The server will register this information and register the 

breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend 

the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call 

centre. 

7. Tracking of Vehicles: 

 The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags, 

and GPS tracking. 

8. Alerts or Report Generation and Action Review: 

 The system will enable the authorities to develop periodic report on different parameters like daily lifting report, 

vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or 

SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the 

authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority 

intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the 

officer to fill in the report on action taken. Every intercepted vehicle shall be tracked. 

 The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment 

Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The 

monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of 

enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry 

of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”. 

[No.  Z-11013/98/2014-IA-II (M)] 

MANOJ KUMAR SINGH, Jt. Secy.  

 

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide 

number S.O. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-  
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1.  S.O. 1737 (E) dated the 11th October, 2007; 

2.  S.O. 3067 (E) dated the 1st December, 2009;  

3.  S.O. 695 (E) dated the 4th April, 2011;  

4.  S.O. 2896 (E) dated the 13th December, 2012; 

5.  S.O. 674 (E) dated the 13th March, 2013;  

6.   S.O. 2204 (E ) dated the 19th July 2013; 

7.   S.O. 2555 (E ) dated the 21st August, 2013; 

8. S.O. 2559 (E) dated the 22nd August, 2013; 

9.  S.O. 2731 (E) dated the 9th September, 2013;  

10. S.O. 562 (E) dated the 26th February, 2014;  

11. S.O. 637 (E) dated the 28th February, 2014;   

12. S.O. 1599 (E) dated the 25th June, 2014; 

13. S.O. 2601 (E) dated the 7th October, 2014; 

14.  S.O. 2600 (E) dated the 9th October, 2014 

15. S.O. 3252 (E) dated the 22nd December, 2014;  

16.  S.O. 382 (E) dated the 3rd. February, 2015; 

17.  S.O. 811 (E) dated the 23rd March, 2015; 

18.  S.O. 996 (E) dated the 10th April, 2015; 

19.  S.O. 1142 (E ) dated the 17th April, 2015; 

20.  S.O. 1141 (E) dated the 29th April, 2015;  

21.  S.O. 1834 (E) dated the 6th July, 2015. 
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